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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
Wednesday, 8rd March, 1948 ) .

The A.s'sembly met in the Assembly Chamber of the Council House af &
Quarter to Eleven of the Clock, Mr. Speaker (The Honourable Mr. G. V.
Mavalankar) in the Chair, -

DECLARATION BY MEMBERS
The following member made the declaration under Rule 2C:
Shri 8. A. Sudhaliar (Baroda State).

~ STARRED QUESTIONS AND ANSWERS
ORAL ANSWERSB

Mercer oF FrexcE Inpia wite INpran Uxion

571. *Mr. R, K. Sidhva: (a) Will the Honourable the Prime Minister be
pleased to state whether Government are aware that the French India People’s
Convention met in Pondicherry on the 23rd January, 1948 and resolved for
the complete merging of French India with the Indian Union?

(b) Has their deputation met the Ministers of the Government of India?

(c) What action do Government intend to take on the resolution passed at
Pondicherry ?

(d) Are Government in communication with the Government of France
in respect of the French possessions in India? If so, with what result?

The Honourable Pandit Jawaharlal Nehru: (8} The Government of India
have received a report to the effect that the French India People’s Convention
met on the 25th January, and passed s resolution for ‘‘the immediate uncon-
ditional withdrawal of French Sovereignty from the five settlements’’, and
expressed its determination to merge with the Indian Union,

(b) No, ™ _
(¢) and (d). The Government of India are in communication with the
French Govermment over the future of the French Establishments in India.

Mr. R, K. Sidhva: May I know whether the French Ambassador has
brought any prcposals to the Government of India ‘and whether he has had
any talks with the Honourable the Prime Minister?

The Honowrable Pandit Jawaharlal Nehru: The French Ambassador has
recently come back from Paris. T have not had an oceasion to meet hint yet.

Mr. Tajamul Hosain: Are the Government in communication with the Cov-
ernment of Portugal in respect of the Portuguese possessions in India?

Mr. Speaker: That does not arise out of this.

Shri H. V. Kamath: Has the attention of the Honourable the Prime Minister
been drawn to a statement made by M. Daniel Levi, the French Ambassador-
in India to the effect that a plebiscite would be held in India to determine the
futurs of the Firench possessions: and if so, whether this referendum would be
held solely under the French Government's auspices or jointly with us cr
under some international auspices? ’

The Honourable Pandit Jawaharlal Nehru: Tt is I think common, ground
between the Government of India and the French Government that the future
of the French possessions should be decided by the people of those DOSEessions.
As to how it should be decided, -aceording to the wishes of the people there.

( 1503 )
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Obviously sume arrangement will have to be made so that they might have

fu:l gpportunity tc give expression to their opinion. We have not discussed
this matter.

Shri H. V, Eamath: Are ne
and the French Ambassador? B
The Honourable Pandit Jawaharlal Nehru: Not about that particular detail,

but as I have stated in answer to the question, about the future of thes-
possessions.

gotiations in progress between our (Government

CONSTRUCTION OF QUARTERS FOR SECRETARIAT STAFF.

572, *Mr. B, K. Sidiva: Will the Honourable Minister for Works, Mincs
and Power be pleased to state:

(a) how many buildings have been sanctioned for the staff of the Govern-

ment of India, when the construction of the same will be started andesvhen
it is expected to be completed;

(b) in view of the transport difficulties, whether Government propose to
select sites for the staff quarters near the Secretariat office and its surroundings;

(¢) whether Government are aware that large open sites are available in
the vicinity of the Secretariat offices; and

(d) whether Government are aware that residential quarters nearer the
offices would save the staff from conveyance expenses?

The Honourable Shri N. V. Gadgil: (a) The number of buildings recently
sanctioned is as follows:

New Delhi.—(i) 200 officers’ flats, (ii) 1,000 clerks’ quarters, and (iii) 1,000
peons’ quarters,

Old Delhi.—(iv) 86 clerks' quarters at Karolbagh, (v) 1,000 clerks® quarters
at Timarpur, and (vi) 250 peons’ and duftry quarters at Timarpur.

These coustruction schemes will start very shortly and are expected to be
completed with'n about fifteen months,

(b) No. BSites for the above schemes have already been seleeted in the
Lodi Road, Factory Road and Aliganj areas in New Delhi and in the Karolbagh
and Timarpur sreas in Old Delhi. The sites near the Secretariat will be requir-
ed for permanent office accommodation.

(c) Yes. At present there are three large open siteg near the Becretariat,
viz., the Central Vista 'and the North and South Avenues, but these are not
suitable for hous ng schemes. Other big sites near the Secretariat are mostly
cecupied by temporary hutments, which cannot be demolished at present,
owwng tc acute shortage of office accommodation.

= (d) Yes. '

Mr. B. K. Sidhwa: May T kuow whether any quarters for the staff are being
built in the Civil Lines?

The Honourable Shri N. V. Gadgil: No.

Mr. R. K. Sidhva: May I know why Government do not think it desirable
to build all quurters near Lodi. so as to allow the staff to attend office con-
ven‘ently? | s

The Honourable Shri N. V. Gadgil: For the simple reason that the density

of population will be much more and not in the interests of public sanitation
and Lealth.

Prof. N. G. Ranga: In view of the fact that many of these places are far

away from the Secretariat. and these people are low-paid, have Government

considerxl the possibility of covering them with suitable bus serviceg by means
of which, they can come here?
L3

B a
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The Honourable Shri N, V. Gadgil: That question could’be more kppro-
priately addressed to the Ministries of Travsport and Finance? .

Shri K, Santhanam: ‘Wbhat is the number of sforeys for each house?

The Honqurable Shri N. V. Gadgil: So far as officers’ flats are concerned,
they are to be four storeved: Ag regards the clerks’ quarters they are to be
three-storeved houses: ag regards the peons’ quarters, they are to be wne-
storcyed,

Prof. N. G. Ranga: In planning the situation for the building of these
Houses. will Guvernment keep the earlier consideration prominenily helore
their mind”

The Honourable Shri N. V, Gadgil: In ptanning all factors, including trans-
port facilities are taken into consideration.

l[r.‘ R. K. Sidhva: When is the work likely to start?

The Honourable Shri N. V. @adgil: As s matter of fact the construetion
with respect to peoms’ quarters had started but had to be suspended on account
of civil disturbanees. But it has started again.

As regards the other matters, the Stending Finance Committee was gnod
enough to sanction these schemes recently, and the construction will start in
two monthg and the scheme will be completed in fifteen months.

Mr. B. K. Sidhva: Is the work done departmentally or sre tenders invited?

The Honourable Shri N. V. Gadgil: It is done according to the usual
procedure.

Mr. R. K. Bidhva: What is the usual prncedme"

The Honourable Sh.n N. V. Gadgil: The usual procedure it to call for
tenders.

Provixciar. CoNTrIBUTION FOR Post War DEVELOPMENT BCHEMES

573. *Mr. R. K. Sidhva: (a) Wil the Honourable the Prime Minister
be pleased to refer to his answer to my starred question No. 234, asked on the
21st November, 1947 regarding the Post War Development schemes, and stade

- how much money out of the sum of Rs. 13 crores paid to the Provinces esch

Provinee has spent upto December, 1947 and on what schemes?

(b) While implementing the schemes, what amount has been contributed
by each Province and what amount bas each one of them actually spent from
its own funds?

Th: Honourable Pandié Jawaharlal Nehru: (a) and (b). The informasion
asked for hy the Honourable Member is not readily available as the accouunts
for the period ending 81st March, 1947 have not yet been closed. The Honour.
able Member must have seen from the Finance Minister’s Budget Speech for
1948-49 that it has now been made clear to the Provineceg that in future the
grant from the Centre upto the maximum agreed to will be contingent on the
Provinces spending from their own revenues at least an equal amound.

ExporT QuoTas oF JUTE To SiNDHI MERCHANTS

574. *Mr, R. K. Sidhva: (a) Will the Honourable Minister of Commerce
be pleased to state whether it is a fact that the Sind Works Merchants Asso-
ciation, Bombay, made a representation to Government for granting Export
quotas of jute goods to Sindhi refugees?

(b) Are Government aware that several Sind Works Evacuee merchants and
firms who evacuated from Far Eastern countries sent applications to the *Chiet
Controller of Exports, for allotment of quotas in pursuance of the notifica#an
dated the 5th July, 19477

(e) If so, were quotas granted to them and if not. why not?
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{d) Are Government aware that after the partition of India, most of these
Sind Works Evacuee merchagts and firms have abandoned their trade in Sind
and have migrated to the Indian Union?

(e) If so, do Government propose to consider their applications for export
quotas for jute?

The Honourable Mr, 0. H. Bhabha: (s) and (b). Yes, Sir.

(c) Quotas have been granted to Sind Work evacuee merchants and firms
who were eligible for quotes in accordance with the principles adopted for
distribution among various applicants. The Honourable Member's attention is
invited in this connection to my reply in this House on the 9th December, 1947
to part (d) of Shri Ramnarayan Singh’s starred question No, 737, which lays
down the principles that have been followed by thig Ministry in the distribution
of newcomers' quotas.

(d) Yes, Sir. -

(e) Under thé revieed scheme, quotas of jute and jute goods are heing
distributed half-yearly on a pro-rata basis to those parties who are in a position
to produce evidence of having concluded contracts with importers abroad. If,
therefore, these refugees are able to produce the necessary evidence before
the Deputy Chief Controller of Exports, Caleutta, by the dates preseribed by
that officer, they would be also able to secure the necessary quotas for exports.

ALLOTMENT OF RESIDENTIAL AND BUSINESS PREMISES TO REFUGEES

575. *Shri Deshbandhu Gupta: Will the Honourable Minister of Relief and
Rehabilitation be pleased to state:

(8) the number of applications received from refugees for allotment of
residential houses and business premises. respectively;

(b) the number of allotments made by the Custodian of Evacuees’ Property
in respect of residential and business premises respectively;

(c) the number of allottees who have been given actual possession of
houses and business premises allotted to them; and

(d) the total number of houses and business premises which had been
forcibly occupied by refugees and other persons, and how many of them were
got vacated by the Custodian of Evacuees’ Property with the help of the
Police and have been allotted to refugees?

The Honourable Shri K. 0. Neogy: It is presumed that the question relates
to Delhi.

(n) 24,208 applications were received for allotment nf residential houses and
10,800 for business premises.

(b) 2,503 residential houses have been allotted. No business premises have
so far been allotted, though care-takers from among refug&as have been
appointed in some cases.

(e) 72 allottees have been given actual possession of houses,

(d) 9,926 houses and 8,733 business premises have been forcibly occupied
by unzuthorised persons. 1,400 eviction warrants have been issued. The
police have evicted 19 unauthorised oceupants of houses and 3 such occupants
of business. premises,

Shri Deshbandhu Gupta: In view of the fact that 2,500 allotments have
been made and only 72 have been given actual possession, may-I know if Gov-
aroment hus considered the desirability of making an announcement that people
should not look forward to the Government or the Custodian of Fvacuees’
T'roperty for getting houses or business premises? 1

The Honocurable Shri K. C, Neogy: As I have already stated, 1,400 evietion
warrants have heen issued and until and unless Government get a report from
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. the authorities, whose responsibility it is to beve these warrants executed, that
' it ig not possible to execute these warrants and evict these persons, no such
statement as suggested by the Honourable Member can be made. ] .

Shri Deshbsndhu Gupta: Is it not the séttled policy of the Government at

the moment that the unsuthorised persons who are occupying these houses
srshould not be evieted and the police is not co-operating in the ‘matter of their
evietion at all?

The Honourable Shri K, 0. Neogy: I would not say that,

Prof. N. G. Ranga: What is the average period that is taken Detween’ the
issue of these warrants and their actual enforcement? ’

The Honourable Shri K, C. Neogy: Having regard to the fact that only in
very few cases actual execution has taken place, it is difficult to give an esti-
mate of the average period.

Prof. ¥. @. Ranga: How does Government justify the failure on their part

-to evics these people after having given warrants to them and only 22 people
have been evieted?

The Honourable Shri K. ©. Neogy: 1 would ask my Honourable friend to
wait for the reply to the next question because this issue is raised there and
I have attemnpted an answer to thig point.

Shri H. V. Kamath: Does Government propose to regulate the business
that is carricd on on the pavement premises not far from the Council House

“oppoxit-e. the Rehabilitation Min'stry’s Office?
' The Honourable Shri K. C. Neogy: 1 am afraid that does not directly urise -
out of this question.
BusiNess PREMISES ALLOTTED To REFUGEEs BY SECTOR CUSTODIANS OF EVACUEES
PROPERTY

576. *Shri Deshbandhu Gupta: Will the Honourable Minister of Relief and
Rehabilitation be pleased to state:

(a) the number of houses, business premises and factories which were sealed
by the Custodian of Evaguees’ Property and are still lying vacant;

4+ (b) the number of business premises which were allotted by Bector Custo-
dians without reference to the Advisory Committees or witheut previous per-
mission of the Custodian of Evacuees’' Property;

(c) how many of them have since been got vacated;

(d) whether it is a fact that most of the allotments made by the Sector
Custodians to refugees have not been put into effect; and

(e) if so, where Government propose to provide these people with
accommodation?

The Honourable Shri K, O, Weogy: (a) 28 houses were sealed by the
Custodian. None of them is vacant now. The number of business premises
and factories sealed by Custodian and still remaining vacant is 61 and 38 res-

. pectively.

(b) and (¢). No allotment of business premises has so far been made.

(d) and (e). Due to the unauthorised occupations during the period of dis-
turbed conditions in the city, most of the allotments remained ineffeetive:

"Ths evieton of refugees on a mass scale was nof considered practicable or

condueive fo th restoration of normal conditions: Government ig attempting
» with some success to provide shelter to refugees but has decided that any more
Iy @efugees coming to Delhi will be .sent out to refugee camps in Bihar and Origha.
Shri Deshbandhu Gupta: May I know what progress Government have
made with the different proposals to rehabilitate these people and provide them
with housing accommodation? .

-
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The HonOurable Shri K. C. Neogy: The Rehabilitation and’ Developmeus
Board are actively engaged in examining these various proposais and they are
expected to take an early decision—at least in one particular case.

8hri Deshbandhu Gupta: Is it not a fact that there are about 1,600 plots
belonging to the Delbi lmprovement Trust, duly serviced and ready for alloé-
nl;ent or auction, and Government has not decided as yet whether these plots
:h zﬁ_ll(‘} bz alotted to the refugees and temporary buildingg should be put om

. The Honourable Shri K. O. Neogy: This matter again is under #he con-
gideration of the Board. '

Shri Deshbandhu Gupta: Is it vot a fact that this information was brought
to the notice of the Government as early as November but no action has so far
been taken on it?

The Honourable Shri K. O, Neogy: There have been discussions “etween
thz different Ministries concerned, and in view of certain difficulties that were
put forward by the other Ministries in regard to these various plots it was not
possible to make any progress. For instance, there are certain commitments.
The question of slum clearance and the question of prior claims of the people
who had been dispossessed—all these questions—came up for consideration and
it was felt that the question of reserving these plots for refugees was not so
simple as was originally thought,

Shri Deshbandhu Gupta: Is it not a fact that even during the last month

- some plots were sold by auction by the Delhi Improvement Trust?

The Honourable Shri K. €, Neogy: The Delhi Improvement Trust is at
liberty to proceed with their duties as authorised under the law which spplies
to them. There ‘s again some ditficulty about Government coutrolling the
Delhi Improvement Trust in the matter of restricting the wcope of their
authority so as to benefit the refugees.

Shri Deshbandhu Gupta: Have Government not issued any instructions to
the Delhi Improvement Trust that pending bigger decisions about housing it
would not be wise to part away with_the land which is readily available for
building purposes and which belongs to the Giovernment?

The Honcurable Shri K. G, Neogy: On the other hand I have received repre-
sentations fromn certain sections of refugees who are in a position to invest
capital that they would benefit if these auctions were to take place.

Pandit Hirday Nath Eunzru: May I ask what is the total number of
refugees who are without any shelter at present?

The Honourable Shri K, O. Neogy: I am afraid I should ask for notice of
that question,

Pandit Hirday Nath Kunzru: Is it not a fact that a considerable number of
them have still not been accommodated in houses, notwithstanding the promise
given to them by the Prime Minister about 8 month ago that evervone of them
would be go sccommodated within the space of a week?

.The Honourable Shri K. 0. Neogy: I should not think so, because stil there
is accornmodation in Purana Qila.

The Honourable Pandit Jawaharlal Nehru: I am afraid my Honourable
friend does not remember the words I used. I did not say that they would he
not e accominodated in houses because the houses were not there for accom-
modation to be given to them. What I said was that there should not be any
shelterless person in Delhi, that shelter adequate as far as possible and such
other amenities would be provided for them. I believe those were provided in
larger numbers than were necessary for the refugees at that time in Delhi.
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When uews of that fuct was bruited abroad, far greater numbers came to Delhi
and continue to come. We have provided shelter for everyone. I cannot say
offhand whether there are any persons who are without shelter—there may be
a few. But 1 can say that in effect there should be none and there should
not be any,considerable number of shelterless persons. It is true that the kind
of shelter which we provide is not first-class. In the nature of things that is
a little difficult. As a matter of fact, the conditions in regard to refugees in
Delhi have improved so considerably that a considerable number of semi-settled
refugees in East Punjab wanted to gome to Delhi, and did come to Delbi and
created further difficulties, so that, apart from this, any undertaking that was
given by us, 1 do think, was fulfilled.

Pandit Hirday Nath Kunzru: What was the numnber of. refugees who were
provided with shelter in pursuance of the Prime Minister’s  undertaking?

The Honourable Shri K. 0. Neogy: I presume what the Honourable Member
mean® is the number of persons who have been provided with shelter since the
statement wus made by the Prime Minister. If that is so I should like to
have notice and can furnish the figure later on.

Diwan Chaman Lall: Is it not a fact that in Purana Qila shelter has been
provided for about 8,000 refugees?

The Honourable Shri K. O. Neogy: That is the full capacity. But nothing
like the full enpacity has yet been utilised.

Diwan Chaman Lall: Is it not a fact that two to three thousand people
have already been aceommodated in Purana Qila?

The Honourable Shri K. C. Neogy: Yes.

Pandit Hirday Nath Kunzru: What is the total accommodation n ‘he
refugee eamps and how much of it has been occupied?

The Honourable Shri K. 0. Neogy: I think it does not arise out of thiz. Ia
any case I should”like to have notice.

The Honourable Pandit Jawaharlal Nehru: It is difficult to give numbers
offhand without enquiry. But there has been a considerable addition in the
Kingswoy cap.  About 4,000 people have been provided for in the Purana
Qila. The fact that at the present moment we are prepared to provide for
two or three or four thousand more people in the Purana Qila but people do
uot come, goes to show that people think that they are better off without the
accomumodatior. provided for them. XNobody need therefore be shelterless,

Shri Deshbandhu Gupta: Is it not a fact that assurances were given by the
Rehabilitation Commissioner that satisfactory arrangements for trausport
wouid 1> made from Purana Qila to the city but those arrangements have not
yeb been made und this is one of the reasons why people are not attracted to
that camp™

The Honourable Shri K. €. Neogy: I shall look into this matter. This is
the first time [ hear about this complaint. )

EvACUEES’ PROPERTIES IN DEIRT

577. *Shri Deshbandhu Gupta: Will the Honourable Minister of Relief and
Rehabilitation be pleased to state: .

(a) the total number of houses, factories and business premises which have
been declared as Evacuees’ Property in Delhi; and .

(b) the total rent collected till 31st January, 1948, in respect of thess
premises and the principle followed in fixing the rents?

The Honourable Shri K. C. Neogy: (a) About 12,512 residential units, 3.866
business premises and 420 factories (most of them gmall workshops, briek kilns,
lime kilns and the like) were declared Evacuees’ Property. R .



b
1510 CONSTITUENT ASSEMBLY OF INDI4 (LEGISLATIVE}) [8p Mar. 1948

(b) Th: total rent collected upto 31st January, 1948 was Rs. 46,993. The
rents hgve been fixed on the basis of amount of rent previously charged by ihe
landlord, if known, or assessment record of the Municipal or Notified area
concerned. Where the Municipal record also is not available, the rent is fixed
on the basis of prevaiing rent for similar aceommodation in the area.”In order
to check and rectify errors. s Departmental Rent Committee will review the
rents fixed from time to time,

8hri R. R. Diwakar: Is there any time limit fixed by the Ministry to keep
these evacuee properties vacant and unoccupied?

The Honourable Shri K. C, Neogy: Ag a matter of fact the complaint is
none of this property which has not been specially reserved is vacant.

Shri Deshbandhu Gupta: Is it not a fact that out of these residential houses,
vite a large number—as many as over 2,000—are stll lying vacant and the
%owmmcut has not yet made up its mind whether it shouid proceed to pllot
those houses to the refugeeg or not?

The Honourable Shri K. O, Neogy: So far as I am concerned, there is no
intentien to make any allotment of these houses to the refugees.

Shri Deshbandhn Gupta: May I know if it is the intention of the Govern-
ment to keep these houses vacant indefinitely?

The Honourable Shri K. C. Neogy: I should not say that.

Shri R. R. Diwakar: May [ know the time-lim't fixed for it?

The Honourable Shri K. C, Neogy: We will wait and see.

Pandit Thakur Das Bhargava: Why is the allotment not made?

The Honourable Shri K. 0. Neogy: The Honourable Member is fully aware
of the circumstances in which this step had to be taken, namely to keep these
houses vaecant.

Shri Deshbandhu Gupta: Wil] Government consider the desirability of
reserving a certuin percentage of these houses for possible evacuees returning
to these houses or for meeting other requirements of evacuees and proceed to
allot the rest of them to refugees? !

The Honourable Bhri K, C. Neogy: As at present advised it has been decided
that the houses that my Honourable friend mentioned should be kept vacant fer
the time being,

Mr. Speaker: The matter has been sufficiently discussed now. Next question.

EupLoYMENT OF REFUGEES THROUGHINSTITUTIONS RE3IDES EMPLOYMENT

ExcraNgEs

578, *Shri Deshbandhu Gupta: Will the Honourable Minister of Relief and
Rehabilitation be pleased to state what steps other than those through Employ-
'rinenﬁ Exchanges are being taken to provide jobs to the refugees at an early

abe?

The Honourable Shri K. C. Neogy: The Honourable Member is referred to
my replies to (i) Starred Question No. 56 on 8lst January, 1948. (i) Part (a)
of Starreq Question No. 109 on 4th February, 1948. (‘i) part (b) of Starred
Question No. 459 on 25th February, 1948. (iv). For refugee officers of the jiro-
vincial governnents of West Pakistan a Transfer Bureau has been functiouing
under the Ministry of Home Affairs. A special Employment Bureau ig being
set up'in the Ministry of Relief and Rehabilitat'or. for specially qualified dis-
placed persons drawn from trade business. commerce, industry and professions
as alsy for displaced ewplovees of local bodies, \

Shri Deshbandhu Gupta: Are Government satisfied with the progress of
work repbrted by these exchanges?

Mr, Speaker: Order. order. T think that is & matter for opinion.

Dr. V. Subramaniam: What steps have been taken to eolect the pension
and other dues so that they maxv be distributed monthly to the retired govern-
maent servané refugees who hdve come from the Pakistan area?
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The Honourable Shri K, €, Neogy: This is & matter which has form2d the
subj:ct matfer of negotiations with Pakistan. - .

Dr. V. Subramaniam: Are Governuient aware that these retived govern.
ment servants from Pakistan are here for six months and wil Government
please see that arrangements are not delayed so that these people may not die
of hunger? N )

The Honourable-Shri K. 0, Neogy: In so far as anything depends upon us.
we certainly give the guarantee that nothing would be delayed.

Dr. V. Subramaniam: Can any advance be paid of those pension amounts?

The Honourable Shri K. C. Neogy: That is a matter which may have to be
considered hereufter.

»
FooD AND TRADE AGREEMENTS WITH PARISTAN

579. *Seth Govinddas: Will the Honourable Minister of Commerce Dbe
pleased to state:

(a) the terms of agreement entered into between India and Pakistan in
respect of food; and

(b) whether the Government of
agreement with Pakistan?

The Honourable Mr, G, H. Bhabha: (a) This part of the question should

been addressed to the Honourable Minister for Food and Ag}'ic;i—
ndia

India propose to have a general trade

really have
ture. A copy of the Memorandum of Agreement entered into between
and Pakistan has, however, been placed on the table of the House.

(b) As the Honourable Member is aware, the Standstill Agreement which
was in force and under which there was to be free trade between the two
Dominions has expired on the 29th February, 1948. The question of a general
trade agreement with the Dominion of Pakistan is at present engaging the
attentien of Government.

Seth Govinddas: Tn view of the fact tbat the Standstill Agreement has
expired on the 29th February, what ig the position at present as far as trade .
between Tukistan and India is concerned?

The Honourable Mr. C, H. Bhabha: That position has been explained in
a communique which was issued a couple of days ago and which says that
Pakistan for purposes of trade, will be treated as fore'gn territory.

Prof. N. G. Ranga: Has the Pakistan Government made any proposal so
far in regard to the negotiations and the conclusion of o general trade agreement?

The Honourable Mr. C. H. Bhabha: Some preliminary talks are taking place.
ESTABLISHMENT OF A BUREAU FOR COMMERCIAL INFORMATION

580. *Seth Govinddas: (a) Will the Honourable Minister of Commerce be
pleased to state whether Government are aware that the present Indian Trade
Journal is not able to cater to the needs of all the export and import iraders
in India?

(i Tn vew of the greater necessity for information regarding the possibi-
lities of foreign trade, do Government propose to consider the desirabilify of
establishing & separate bureau of commercial information?

The Honourable Mr. G, H, Bhabha: (a) The [Indian Trade Journal is not
the only publieation which eaters to the needs of the trade in India. Weekly
reviews of Tndia and foreign market cond’tions based on internal adyjees snd
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;‘3130115_ received from Trade Commissioners are slso issued for the general in-
?mmtloq of the trading und husiness public. An Indion Trade Bulletin is
s 80 Ipnh]lshed fortnightly with the ‘object of giving wider publicity to principal °
evelopinents in the realm of Indiun trade, Industry and Finance. Press
Notes, based on Trade Commissioners’ reports, are also put out frum time to
time bearing on important matters which require immediate and wide publicity.

_(b) The Department of Commercial Intelligence and -Statistics at Caleutia
exists for the purpose of giving information to traders regarding the possibilities
of foreign tradz and there is no necessity therefore for setting up a separate
Bureau of Commercial Information. I may add, however, for the Honourable
Member's information that proposals are under consideration for strengthening
and reconstituting th's Department with a view to its rendering the maximvm
assistance possible to the commercial community in the development of Tndiu’s
overseas trade.

Seth Govinddas: Have the Federation of Indian Chambers of Coullcree
and other such bodies applied to Government in this respect?

The Konourable Mr, C. H. Bhabha: A suggestion has emanated from the
Federation of Indian Chambers cf Commerce for strengthening and reorganizing
the Commerc'ul Intelligence Bureau which exists at Calcutta.

Shri T. T. Krishnamachari: Will the Honourable Minister consider the
desirability of having one journal instead of a muitiplicity of journals which
will confuse the interests concerned?

The Honourable Mr. C. H. Bhabha: That may be taken into consideration.

Prof. N. G. Ranga: Will Government be prepared to supply to such of the
riembers of this House as are interested in this matter copies of the Indian
Trade Journal as well as the fortnightly summaries?

The Honourable Mr, O, H. Bhabha: That may also be considered. They
zan be supplied. They are usually placed in the Library, I am told.

NATIONAL ANTHEM FOR INDIA

581, *Mr. R. K. Sidhva: (a) Will the Honourable the Prime Minister
please state whether any steps have been taken to have a National Anthem
for India composed? ) -

(b) If so, what stage has it reached and when will the same be ready?

(c) Has the work been entrusted to one or more experts and what is the
prize fixed for the best composition?

The Honourable Pandit Jawaharlal Nehru: (a), (b) and (c). Before finally
deciding on u National Anthem it is considered desirable to give trials to
orchestral renderings. With this object 'in view such orchestral renderings
have been prepared by experts of Tagore’s Jana Gana Mana, and a number
of militarv bands have been asked to practise them.

Seth Govinddas: Has the Government considered the desirability of chang-
ing certain songs like Jhanda song which have now hecome obsolete and by
certain changes can be made into a nat’onal song?

Mr. Speaker: I mm afraid these are suggestions for action and need not be
answered.

Shri H. V. Kamath: Considering that Hindi or Hindustani is going to be
the linpua franca or lingua indica, will Government consider the des_irab!li!_v of
giving -a trinl to that famous song beginning “Shubh Sukh Chain ki barsa
barse............ " popularized and immortalized by Netaji Subhas Chandra Bose?

Mr. Spesker: I cannot allow any questions giving suggest'ons. Members
-mav ask for informnation
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Shri Mihir Lal Chattopadhyay: May I know whether the traditional Bande
Mataram song has ceased to be & national anthem now? .

The Honourable Pandit Jawaharlal Nehru: ‘Certainly not.

Mr. Tdjamul Hosain: May 1 know who will be the body of persons who will
select tl'}at- o particular song should be selected as a national anthem ?

The Honourable Pandit Jawaharlal Nehru: | cannot precisely answer that
question immediately, but nmay 1 point out to the House that a national anthemn
i8 something far more than the words., The most important part of an anthemn
is the music of it and most people do not realise that. They go by the words.
Therefore it has been decided that Tagore's Jana Gana Mana with the
orchestral renderings should be examined. Other songs no doubt can also be
50 examined. My friend wishes Bande Mataram too. Unfortunately the words
of sogue songs that are very good are not capable of good orchestral renderings,
tunes and etc., and as national anthems played ag orchestra, they ure not very
Impress've.  We want something with life in it and yet with great dignity. We
want boti. 1f either is lacking. it is not good. If it is all dignity and no life,
then it falls flat. If it is all life and no dignity, then it is theatrical. 8o we
have to str'ke a balance between the two.

_ Now. to answer the Honourable Member’s question, I imagine that at first
somie committee of Government (or Government itself) or some committee of
this House will probably make a recommendation and ultimately it will be for

the Hous: itself {o adopt finelly the National Anthem, as it adopted {he
National Flag,

Seth Govinddas: Will Government consider the desirability of appointing
8 committee of musicians and experts who may report to Government?

Mr. Speaker: These ure suggestions for action.

Shri Rohini Kumar Chaudhuri:, But, is it a fact, Sir, that, in the meant'me,
our Army is required to play the National Anthem of God Save the King?

The Honourable Pandit Jawaharlal Nehru: 1 do not know what the army is
enjoined t play, but sometimes they do play that, though, nowadays, the
general practice is to play Jana Gana Mana. Now, if Imay be permitted to
branch off a little from the context, the normal army toast has thus far been
to the King Emperor. That is the toast at the gathering of officials. Now so
long as we are connected with the King that toast to a certain extent continues.
Quite recently, there has been s gradual change: there are two toasts, one to
the King and the second one to India. At the official and army functions,
norma:ly speaking, unless the Governor-General is present when God Save the
King is played, some other anthem like the Jana Gana Mana is played, although
it has uot yet been officially recognised.

Mr Tajamul Hosain: May I know, Sir, whether the Prime Minister can
give us an approximate idea ag tc how long it will take before we shall have a
National Anthem of our own?

The Honourable Pandit Jawaharlal Nehru: I canuot say. I should, how-
ever, like the watter to be decided fairly early, though there ie no extreme
urgency about it. The point is that the tune should be fairly well knewn before
it is imposed upon the people. Therefore the way we try to proceed is this.
Some of these tunes are played—not in the normal sense ‘of school-gir? render-
ings at public meetings and conferences—but by regular expert orchestras,
bands ete. . When people get used to them, then will be the time to adopt
them finally and give them the official impress.
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EVACUATION OF NON-MUSLIMB FROM BANNT

582. *Shri Jaspat Roy Kapoor: Will the Honourable Minister of Relief and
Rehabilitation be pleased to state:

B (a) the number of Mindus and Sikhs who are awaiting evacuation from
annu; ’ )

-

(b) how long it will take to evacuate them; and
(¢) what arrangement is being made for their evacuation?
The Honourable Shri K. 0. Neogy: (a) About eight thousand.

- (b) 1t ig hoped that the evacuation will be completed during the month
of March, 1048,

(e) ¥vacuation has to be carried out mainly by rail. Some trains have
already come out but since the attack at Gujrat on one of these traing mo
further trains have been laid on by Pakistan Government for security reasois.
It is hoped that it will be possible to resume evacuation by rail in the near
future. 4 few aeroplanes are also sent as and when possible.

Diwan Chaman Lall: May 1 ask my Honourable friend whether adequate
arrangements have been made to provide the refugees in Bannu with food ?

_ The Honourable Shri K. C. Neogy: 1 have had complaints that there are
difficuit’'es experienced at Bannu about this matter and we have asked our High -
Commissioner to find out the position.

REMOVAL OF PROPERTY FROM SAFE DEPOSIT VAULTS IN PAKISTAN

583. *Shri Jaspat Roy Kapoor: Will the Honourable Minister of Relief and
Rehabilitation be pleased to state:
(a) the number of Indians who have been granted permits and have been

able to remove their property from the safe deposit vaults in Pakistan since
1st January, 1948;

(b) in how many cases during the above period were claims put in by the
Government of Pakistan against the applicants for such pevmits;

(¢) how many such elaims have been allowed; and

(d) how many such olaims have been rejected?

The Honourable Shri K, O. Neogy: (a), (b), (¢) and (d). Conditions govern-
ing operation of safe deposit vaults by non-Muslims evacuees vary in the
different Provjnces constituting Pakistan. In East Bengal, Sind and Baluchistan
no restrictions have been placed by Government on the operation of safe
deposit vaults and hence no permits are required.

In West Punjab 670 safe deposit lockers have been operated under perits
issned since the 1st January, 1948, All these applications have been allowed
excepting {hose of seven depositors against whom elaims have been preferred.
These clairs are under examination of the Custodian of Evacuee I—h‘opert{.
West Punjab. The total number of claims preferred against holdera of safe
depasit lockers is not known.

Shri Khursheg Lal: Is it a fact, Sir, that not more than twenty depositors
are allowed to operate these safe deposit vaults daily?

The Honourable Shri K. 0. Neogy: That was the original figure but it has
gince besn raised to about forty and my information is that in addition to
these forty. the Custodian gives certain special permits, so that the number of
lockers that can be operated per day is about fifty.

Shri Jaspat Roy Eapoor: What is the total number of lockers belonging to
non-Muslims in West Punjab?

_The Honourable Shri K. 0. Neogy: T have no information.
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Diwan Chaman Lall: May I ask my Honourable friend whether it is a fact
that in the permit that is jssued by the West Punjab Authorities it is speei-
fically stated thut securities and bonds will not be removable frofn these
vaults? .

The Honourable Shri K. . Neogy: I do uot know what exactly is entered
in the permits, but the information that I have with me is this that she
Custodian has iinposed a police search on the contents of the Jockers and has
orderad the tuk'ng out of security honds and other scripts.

Diwan Chaman Lall: May I ask my Honourable friend whether this parti-
cular restriction ia not in contravention of the agreement arrived ab betwaem
us and Pakistan ¥

The Honourable Shri K. C. Neogy: Well, the agreement in specific terms
did ot refer o any restrictions of this king and. therefore, we have taken this
mugter up with the Government of Pakistan and repeated telegrams have been
sent to thetn. We have also instructed our Deputy High Commissioner a#
Lahore to take up the matter with the authorities there,

Diwan Chaman Lall: May I ask my Honourable friend whether he has found
out any reason for the restrictions that are placed: hag it anything to do with
any action taken in East Punjab?

The Honourable Shri K, 0. Neogy: 1 could not say that off hand, but gene-
ral'y speaking whenever we raise anv issue of any restriction, the usual veply
from the Pakistan authorities is that somewhat similar restrictions have been
imposed in East Punjab,

Shri Deshbandhu Gupta: May I know the number of lockers used hy the
evactices either in East Punjab or Delhi?

The Hopowable Shri K. 0. Neogy: T am afraid I have no information.

Shri Deshbandhu Qupta: Have any restrictions been placed by Government

in respect of lockers which belong to the evacuees and who have gong AwAay
from Delhi?

The Honovrable Shri K. 0. Neogy: We have placed no restrictions.

Shri Krishna Chandra Sharma: Has the Government enquired if any restrie-
tions havs been placed by the East Punjab Government? .

The Honoursble Shri K. ©. Neogy: As far as I am aware. no such restric.
tions hava heen placed by the East Punjab Government either

REMOVAL oF DOMICILE RESTRICTIONS FROM RervcEEs Iv Ixpia

584, *Shri Jaspat Roy Kapoor: Will the Honourable Minister of Relief and
Rehabilitation be pleased to state:

(a) whether it is a fact that Government have accepted the principle tha
refugees from Pakistan are to be treated as domiciled in the Province or State

in which they propose to' settle or seek employment, and that all domicile
restrictions are to be removed in their case: and

(b) if so, whether the Provineial Governments and the acceding States
have also been requested to accept this principle and to act accordingly, and
if s0, what has been the response from the different Provinces and States?

The Honourable Shri K. 0. Neogy: (3) The Honourable Member is referred
to the anewer given by the Honourable the Prime Minister to starred question
No. 723 by Dr. N. B. Khare on the 9th.December 1947 and also te clause 5
of the Dratt Constitution of India '

(b) The Honourable Member is referred to my answer to starred question
No. 459 (b) by Mr_ R. K. Sidhwa on the 25th February 1948.
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ProviNOIAL RESTRICTIONS ON PRACTICE OF REFUGEE LAWYERS

585 *Shri Jaspat Roy Kapoor: Will the Honourable Minister of Relief and
Rehabilitation be pleased to state whether it is a fact that Government have
requested the various High Courts in India to remove the Provincial restric-
tious in the matter of enrolment and practice of refugee lawyers from Pakistan,
and if so, what has been the response from the different High Courts?

The Honourable Shri K. 0, Neogy: The Ministry of Home Affairs have
requested the lrovineial Governments to move the Provincial High Couris i
this matter. Decisiong of the Provincial High Courts are awaited.

SuapLUsS STORES FOR REFUGEES TO START BUSINESS ETC.

586. *Shri Jaspat Roy Kapoor: (a) Will the Honourable Minister of Relief
and Rehabilitation be pleased to state whether it is a fact that Government
have frozen and set aphirt out of surplus stores, any material to be made
svailable to refugees for helping them to start business or establish industries;

(b) whether Government propose to publish at an early date a pamphlet
giving the details of such goods and the manner of obtaining them; and

(¢) whether any definite scheme has been drawn up in this connection,
and if so, whether Government propose to lay & copy thereof on the fable of

the House and also publish it at an early date to enable the refugees to take
full advantage of it?

The Honourable Shri K. 0. Neogy: (a) Yes.

(b) Yes, .

(c¢) The scheme has not yet been finalised. It will be announced in she
Press and placed on the table of the House as soon as it is finalised.

REVISION OF BOUNDARY BETWEEN EisT AND WEST BENGAL

587. *Shri Arun Chandra Guha: (a) Will the Honourable the Prime Minister
be pleased to state whether Government of India have taken any steps to revise
the boundary between West Bengal and Fast' Bengal ‘as demarcated by the
Radel'ffe Award? .

i .

_(b) Is it a fact that the question of the Chittagong Hill Tract was considered
to be outside the terms of reference to the Radoliffe Committee and that, there-
fore, the present decision regarding that Tract is ultra vires?

* (e) If so, what action has been taken to remedy the position?

(d) Have the Government of India set up a Comm ttee to find out ways and
means to revise the boundary!?

(e} Tf so, whai action has that Committee so far taken, .particulariy with
regard to the revision of the question of the Chittagong Hill Tract and of the
distriet of Khulna? .

The Honourable Pandit Jawaharlal Nehru: (a) No, Sir.

(b). (e), (d) and (e). Government have examined the Boundary Commission's
Award vegarding Bengal but T do not think that it will be in the public interest
to disclose at thie stage either the nature of their discussions or the decisions
thereon. -

Shri Arun Chandra Guha: Ts it a fact, Sir, that the Chittagong Hill Tracts
contain three Tribal Chiefs who enjoy some of the rights of ruling Princes?

The Honourable Pandit Jawaharlal Nehru: So far as T mow they do enjov
some special rights, but not those of ruling Princes.
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ProBLEM OF REFUGEES FROM EAST BENGAL INTO WEST BENGAL

588. *Shri Arun Chandra Guha: (a) Will the Honourable Minidter of Belief
and Rehabilitation be pleased to state whether Government have received a re-
presentation from the President of the Bengal Irovinc’al Congress Committee
regard nyg the problem of refugees coming into West Bengal from Iast Bengal?

(b) If so, what are the contents of that vepresentation and what suggestions
have been made therein?

(e¢) What action has been taken so far on that representation?
The Honourable Shri K, C. Neogy: (a) Yes.

{b) and (¢). A copy of t¥ . letter is laid on the table of the House. The
entire question is under discussion with the Government of West Bengal who
are taking the initial steps in the matter of relief to refugees. I hope fo be in

A posijivn t)> make a detailed statement on the subject ,before the end of the
Bession

Copy of lsiter No. nil dated the 19th December, 1947, from Mr. Surendra Mohan @Qhose, Preai-
«dent, Bengal Provincial Congress Commitiee, 10, Suburban Schoo! Road, Calewtla, 25 to the Hen-
aurable Minister in charge of Relief ond Rehobilitation, New Delhi.

On ssveral occasions we have tried to bring to the notice of the Government the prohlem
of refugees in West Bengal. So far, the Central Government do not seem to have any idea ofthe
gravity of the situation there. Problem there is not of & few thousand refugees from Biharand
Punjab; the problem there is of several lakhs of Hindus who have migrated ficm East Bengal
There has not been any riot or violent outbnm in East Bengal. Fconomic pressure and the new
social order tw a hat aggressive assertion of Muslim supremacyin an avo-
wedly Muslim State have forced many Hindus to cross the frontier to West Bengal.  The Urban
middle class Hindu suddenly finds himself bereft of alt means of livelihood. So to keep his own
physical existence, the middle class Hindu has been and will be coming to West Bengal.

Then the educational institutions of Pakistan do not suit the Hindu students of East Bengal
M , the tion has b almost impoesible for the girls to conti their studi
Eut Banga!. Pm-haps you are aware, that area for area compared, East Bengal has the largest
of ed in the whole of India. So the number of migrating Hindu
studente—boys and girls—must have been several thousands. It is a problem of gigantic magni-
tude.

I think by now about 8 lakhs of Hindus have migrated to West Bengal from East Bengsl
I.n Caloutta alone the ber of new ent is not less than 2 lakhs 50 thouseande. Navadwip
t about a lakh. Similarly other towns, townships, industrial aress and countryside have

got ﬁrge influx. A fair portion of this are urban people.

I learn so far the West Bengal Government have aaked for only about 3 lakha of rupeces
from the C 1 Gov t for refu in ps and for non-Bengalee students from Punjab
‘Phe more serious side of the problem i.¢. of this near about 8 lakhs from East Bengal, has not yet
attracted sufficient notice. ?' t has been reported that the Central Government is not willingto
expand their scope of refugee succour beyond those from the West Pakistan. As far as I have
been able to ather from the reaponaible utt of Ministers in the A bly, I think thicis
not true ; I may say this should not be the attitude. Bengal problem should be faced even
now. The numher that has already come makes the problem too big for the Provincial Govern
ment to tackle. Mare is sure to come in steady stream. Moreover, the Government should be
ready for all eventualities. Any day, one crore twenty five lakhs Hindus may find their stay in

East Bengal no longer possible. After what has happened in the Punjab, we cannot be too
eomplacent.

However leaving that contmgency agide, rehabilitation of those who have already come
should be undertaken immediately. BSatellite towns and model \nllages should be set up with
due industrial avennes—so that those men may find and vocati At Kan-
ehmpnra. thm is & big pliot of land 3,500 acre—occupied by the Defence Department hut now

d by the Gover t of West Bengal ; at Biratia wayside station about 12 miles

oﬁ‘ from Calcusta 1,400 acres of land under the Government of India is lying vacant. These two
plota can be suitable sites for settling about a lakh of urban people. Being near Caleutta, the
sobtlevs on shese plote would get sufficient means of livelihood. On a liberal c.alculaﬁon, this
near abot 5,000 acres of land can accommodat 3,5000 urban families; i. e. about 2 lakhs urban
people can be rehabilitated. Caleutta has been overcrowded to the extreme, Municipal arrange-
ments never up to mark,have been unable to cope with the problem. Health of the city is sure
£o be undermined unlm congestion is relieved at an early date. Everyweek about 35, Wumore
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immigrants are entering the city—according to the report of the “‘Statesrnan’ (D ber 14)
So the tasks of finding accommodation and vovation for this overflow people should be undertaken
dimmediately. For this, at least, 2 crores of rupees would be required ; and this has to be un-
ertakei by the Central Government.

Then comies the question of several thousands of stud who have migrated from East
Bengal. I agree with the Prime Minister—when he put these young students ag the first charge
of the Government. To set up schools, ooll technical institutions and hostels is a huge task—
wiich o ily the ¢intral Governmant can und >rtake adequately. Mo.eover,many uf these stu-
dsats have cama to West Bangal in a desperate state and have no onal means to meet their
sducational expeases. Many of them have their families financially ruined due to the changed
political aad social situation. They would require help from the Government. I may mention
thare are quite a good number of girl students also. .

The cost of sstting up of educational institution 8, hostels and of personal help to the needy
studeats cannot be met from the Provincial Exchequer. This would cost about 50 lakhs of rupees
—which only the Central Government can undertake.

Bafore coneluding, I may say—the refugee problem is politically a problem for the Central
Goveram>nt. Provincial reveaoues should not be charged for this. Moreover, the centre has
& moral responsibility towards the Hindus of East Bengal whose sufferings, sacrifices a%cli service
for the sake of country’s freedom are unique.

So I hope you will please allot the required amount for rehabilitating the Hindus of East
Beagal who have already coms over to West Bengal.

Thanking you.
y Your sincerely,
8d/

President,
Bengal Provineial Congress Committes

RESTURATION OF REFUGEES PROPERTIES IN PARISTAN
589, *Shri Ramnarayan Singh: Will the Honourable Minister of KReijef

and Rehabilitation be pleased to state :

(8) whether statements of the sufferings undergone by individual refugees
coming from Pak stan and their claims to properties left behind by them in
Pakistan, have been recorded and if so, how;

(b) whether any portion of the properties referred to in part (a) above has
nitherto been recovered, and if so, what portion; and

(e) whether any agreement has been arrived at between the Governments of
Pakistan and India with regard to the restoration of the properties left behind,
in their respect.ve spheres, and if so, whether any action has been taken to give
effect to that agreement?

The Honourable Shri K. C. Neogy: (a) Yes. Facts Finding organizatious
bave been set up at Delhi, Bombay, Ajmer-Merwara and various centres in
East Punjab {or recording statements of refugees of sufferings undergons by
them in Western Pakistan, .

Claims to properties left behind in Western Pakistan by non-Muslim refugees
are beiag recorded by the Reg'strar of Claims in Delhi Province. Similar arrange-
ments have beeis made in East Punjab. In other Provinces and States cf the
Indian Union this work is being done by officers of the local administration.

(b) Percors have been able to move their property to certain extent from
Lahore. Government have no exact information about the quantity of property
thus moved nor about itg value. )

(¢) The natter is still under negotiation between the two Dominions.

Prof, N, @. Ranga: Are Government aware of the fact that if anyone wante
to remove hiz car from West Punjab into’ East Punjab, he is expected to take
one car from thie side and hand it over to the West Punjab Government?

The Honourable Shri K. ©. Ndabogy: I have heard such stories, ,but-T am not
in & position definitely to say whether this is invariably followed as a practice;
but T am safisfied that this has happened in individual cases.

Prof. N. G. Ranga: What steps do Government propose to take if regular
orders are pinced before Government stating that private cars would mnk be

allowed to he removed from West Punjab unless cars are taken in their place

fromn East Purjah into. West, Punjab?

Fi

"
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The Honounrable Shri K. 0. Neogy: When copies of such orders are supplied
40 me, we will consider what action should be taken.

Shri Ramnarayan Singh: How msny claims by refugees have been registered
o fur? .

The Honourable Shri K. C. Neogy: A very large number. In fact, 1 gave
the nuwmbeni-the cther day in reply to a question. So far as Delhi is concerned,
we have recorded the claims of a very large proportion of the refugees who are
here; as far ag the other areas are concerned the work is proceeding.

Prof. N. G. Ranga: Are any steps being taken by representatives of our
Government iu West Punjab to ascertain ‘whether there are any boxes ‘contain-
ing valuableg left behind in West Punjab as per the information supplied to
them by the refugees, and see whether these boxes are properly kept and wafely
retumed to these people? ) :

‘The Honourahle Shri K. O, Neogy: I am sure whenever such information is
eonveved to cur representatives in West Pakistan, they take whatever action is
‘possibl® ty safeguard the interests of -our people, .

Diwsp Chaman Lall: May I ask the Honourable Minister as to whether the
clains that are registered in Delhi and East Punjab would be centralised at
-some tine or cther? ‘

The Honourable Shi K. 0. Neogy: That is the intention.

AB)uToN 07 D driNIrov BTrwesy Q3iTHODOX aAND UNOBTHODOX QUARTERS

530. *Shri T. A. RamaPngam Ohettiar (on behalf of Shri Mohan Lal
Saksena): (u) Wil the Honourable Minister for Works, Mines and Power be
pieased to stnte whether it is a fact that the distinction between what were
previously called *‘Orthodox™. and *‘Unorthodox™ clerks’ quarters has been
mbolished ?

thy If so. have any strue'ura! alterations been effected to remove the disparity
that existed in the amenities prov'ded in the two types of quitrters ?

ie) If the reply to part (b) ubove be in the negative, what safeguards have
been provided in the allotment rules to ensure that the better type of houses
A.e., “"Unorthodox’ houses are allotted strictly aceording to seniorty?

The Honourable Shri N, V. Gadgil: (a) Yes.

(b XNo. :

{ej The Allstment Rules provide for the strict observance of seniority by
wdate of mrival or elibility to the class of quarters to which the applicants
are cntitled and forewhich they have expressed preference in their applications.

Shri H V. EKamath: Sir, do the terms prthodor and unorthodox refer to the
«liet or habits or the religious faith and practice of the clerks concerned ?

The Honourable Shri N, V. @adgil: In this particular context, to
secemmodation,

Shri H V. Kamath:
o Cunorthodax 9
M1, Speaker: Order, order. There can be no argument about it,
COHvsTRTCTION oF MULTL-STIREYED Houses iv New Dear. .
5, *Fhri T. A. Ramalingam Chettiar (on beha'f of Ehri Moh2n Lal
‘Bakeena): (a) Wil the Honourable Minister for Works, Mines and Power be

plensed to state whether Government propose to build more multi-storeyed
thousrss in New Delhi? .

How can accommodat’on be deseribed as “arthodox ™

(b} Tf s0. what stepe do Government propose to take to ensure accommoda-
‘tion for thosre living on the ground floor for sleeping in the open during the
thot weather?
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The Honourable Shri N, V. Gadgil: (a) Yes. .
— (b) Tenants on the ground floor can sleep on the open Iawns in front during
the ‘hot weather and in fact many do so even st presenf. It is nok possible
for Government to make special arrangements for those who wish to sleep in
the open. . ' '
Shri H. V. Kamath: Arising out of answer to part (a), do Government aspire
to emulate the sky-serapers of New York?

The Honourable Shri N, V. Gadgil: If this House donates crores of rupees,
that may be cousidered.

APPLIOATIONS FOR CHANGE FEROM ORTHODOX TO UNORTHODOX QUARTERS

592. *Shri T. A. Ramalingam Chettiar (on behalf of Shri Mohan Lal
Saksena): (a) Will the Honourable Minister for Works, Mines and Power be
Eleased to state how many applications for change from what were previously

nown as “‘Orthodox”’ clerks’ quarters to ‘‘Unorthodox™ clerks’ quartdrs were
received by Government during the period from 1st August to 50th November,

10479
(b) How many such applications were accepted and how many were rejected ?
- (¢} What was the basis .on which they were accepted’ or rejected ?
The Honourable Shri N. V. Gadgil: {a) Twentyfive.
(b) Changes were allowed only in 8 casés and the others were rejected.

~ (e) Changes were allowed in cases where there was evidence to show that
the applicants were accustomed to live in the ‘unorthodox’ type of houses for »
mpmber of years, or when there was constant illness in the family in a particular
bouse. ' :

Prof. N, G. Ranga: May I know, Sir, for what purposeg or reasons the
kouses are called as orthodox or unorthodox?

The Honourable Shri N. V. Gadgil: Just to suit the way of living of differ-
ent, persons.

Mr. B. K. Sidhva: Who has introduced this word?

The Honourable Shri N. V. Gadgil: Well,- at the worst, the English languags
is responsible for that.
INDIANS TN AREAS OCCUPIED BY CHINESE COMMUNIST FCFCES

593. *Shri V. C. Kesava Rao: (a) Will the Honourable the Prime Miuister
be pleased to state whether there are any Tndians in the arens recently occupied
by the Chinese Communist forces?

~ (b) Have the Tndians suffered any l.-:\r:_n of life or property owing to the Civil
War in China? ) .
fc} Has any request been received from the Indians in Mukden for evacit:.
tion ? ‘
The Honourable Pandit Jawaharlal Nehru: (a) The Government of Indiw
Kave heen informed by their Embassy in Nanking that there—aré-né. Indians
in these areas.

.(b} There: have been no reports of loss of life or property suffered by Indians:
ms a result -of the Civil War,

(e) No, 8ir. Government’s information is that there are no Indians e
Mukden.

Ux-0ocuriED Rooms v WESTERY HOUSE ALLOTTED To A. . R. EMPLOYEES

594. *Shri V. 0. Kezava Ra0: Will the Honourable Minister for' Works, '
Mines and Power be pleased to state whether it is a fact that rooms allotted ¢»
the employees of the All India Radio in the Western Homse Mave Heen lving:
un-occupied for the last one year? -
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The Honourable Shri N. V. Gadgil: The question should huve been uddressed
to wmy Honourable colleague-in the Ministry of Information sud ,Breadcasting.

.
INSTALLATION OF PEE-FABRICATED HoGsrcs 1¥ NEw DELHI AXD DELHI

595, *Shri V. C. Kesava Rao: (a) Will the Houourable Minister for Works,
Mines and Power be pleased to state whether Government propose to instal

pre-fabricated houses in New Dglhi and Delhi?
{b) Has the said question been examined in all its details by Government

and if not, do Guverument propose to give an early consideration to it?

The Homourable Shri N. V. Gadgil: (a) The question is still under cou-
sideration, : ’ ’ '

(b) Preliminary erquiries show that the cost of pre-fabrisated bhouses is
wuch higher than that of our ordinary comparable buildings. They also reqguis
u larger proportion of steel and wood.

The questicn will be pursued further. iy 3

NATIONALS IN KAsHMIR OF COUNTRIES OTHEK THAX Pak 1aX.

596. *Shri V. 0. Kesava R20: (a) Will the Honourable the Prime Minister
be pleased to state whether nationals of any country other than those «f Pukistun
ure among the Kashmir raiders?

(bi"If so, has the attention of the respective Governments been drawi to this
fact? ‘ .

The Honourable Pandit Jawaharlal Nehru: (a) Members: of certain tribes
Lelonging tu the Afghau side of the border have beenidentifisd among the
Tuiders. . :

(b) The matter way brought to the notice of the Afghan Govermuent wif.
they prom’sed to take deterrent action.

Prof. N. G. Ranga: Is it a fact. Sir, that some American aud British citicens
have joined forces with these raiders?

The Homourable Pandit Jawahsrlal Nehru: One Ameérican, Mr. Haight [
believ: was his name. did certainly take an active part, but then he s
recalled by the American Government. [ am not versonally aware of unx
other Amerizuns or Brit'sh people who are taking pars.

Prof. N, &. Banga: Have not Government seen press reports to the cffect
that some British citizenn anyhow has been tuking part as u sort of ‘mivstery
un’?
 The Honourable Paadit Jawaharlal Nehru: Perhaps my Honoursble friend
is referring to a certain person who is called mystery man. Bo far as T know
that meystery man was more or less a junior Muslim ofticer in the Defence
Department here for some time till the partition. '

Maulana Hasrat Mobani: Isx the Government aware that some of the so:
<alled ra'ders belong to Chinese Turkestan or Sinkiang, and whether some of
the war muterials are supplied to them by some other foreign power?

The Honouratle Pandit Jawaharlal Nehru: No, Sir; the Government is not
awure of this—in fact, it is positivelv unaware of it.

Maulana HaSrat Mohani: May [ know to what country Sardar Ibruiita
belongs ? He ix not an Afghan nor is he a Pakistani. T understand he belings
to Sinkiang or Ch'nese Turkestan. .

'ﬂle Hom Mt Jawaharial Wehru: | must econfess mv ignoraice
about Sardar Thiahim’s ancestry and what he had done nreviouslv. T had never
heard of this gentleman three or four months previouslv and T do not -hnk
mast other people had heard of him either. But T had u vague impsess'o+ 1l




he did belong to some territory round about the frontier in Kashmir. This
s the first time I have heard of any suggestion that he comes from outside
India.

Maulana Hasrat Mohani: Is it not a fact, Sir, that Ibrahim is called Mirza
Thrahim and Le is a Mongol and not an Afghan or anybody else?

The Honourable Pandit Jawaharlal Nehru: I have not heard anything of this.

Shri H. V. Kamath: Ts the Honourable the Prime Minister in 2 position to
assure us that the statement made by th’s American adventurer Haight, who
is alleged to have risen to the rank of a Brigadier-General in the so-called Azad
Kashmir Government, to the effect that tribesmen are being equipped with
Hussian 1ifles, is a pure fabrication?

The Honoursble Pandit Jawaharll Nehru: Any statement made by
Brigadier—whatever his official designation is—Haight ought to be examined
closely because he makes al, manner of statements. But in regard to the
questior of a certain person having a rifle or not, obviously I cannot say what
1ype of rifle a person has been using somewhere. But there is absolutzly no
ground for anyone to imagine that any kind of help or sid from the Soviet ¢ide
of tha border has come or can have come, So far as the Government of India
are concerned, we are not worried .about that in the least. In the course of
the War. rifls have exchanged bands; there are plenty of rifles about, of all
yuakes; it is quite possible that some type of rifles may have heen found there.
Dut we have not ecaptured any such rifle nor have we seen them.

Shri V. C. Kesava Rao: Is it a fact that Russian and German ammunition
was used by these ra‘ders?

The Honourable Pandit Jawaharlal Nehru: I do not know anything wbout
4hese guestions; 1 do not know how to answer them.

Mr, Speaker: They need not be answered. We ghall proceed to the :ext
«question.

SHORT NOTICE QUESTION AND ANSWER
New SysTeM oF Jure LICENSING .

Ehri Khurshed Lal: (a) Will the Honourable Minister of Commerce le
plensed to stute. whether it is a fact that a new system of jute licensing has
been adopted in 19487

(L) Tf o, what is the nature of the scheme?

{¢) What are the special reasons for adopting this scheme?

(d) Why is it necessary to continue the quota system for jute goods?

{¢) Has the attentioh of Government been drawn to the agitation againss
th's svstera and the continuance of the quota arrangements?

The Honourable Mr. O, H, Bhabha: (a) Yes, Sir.

(h) Quotas of raw jute a=d jute goods are allotted by Government for export
1o various destinations. These quotag are announced to the trade through a
notice issued by the Deputy Chief Controler of Exports, Caleutta, and appli-
wations are invited by that officer hy a particular date from intend'ng exporters
with definite evidence of having concluded contracts with overseas buvers:
“T'here is ho restrietion in regard to the eligibility of an ‘applicant and thus any
tradet who has contracted with.an overseas buyer for sale of jute or jute zoods
is el gible to applv. Provisional quota slips are then issued to these applicants.
«on a strictly pro-rata basis. The quota-holders are then required to nroduce
‘hefore the Deputy Chief Controller of Exports, Caleutta, within 15 days of
the reckipt of the quota ev'dence of the foreign importers having opened Letters
of Credit in their favour, The quotag are not confirmed unless th's evd-nre
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is produced. The Deputy Chief Controller of Exports, Caleuttu, has also Leew
wstructed do ensure that the Letters of Credit ure (1) from the sume parties
who placed the orders origiually and (ii) in their own names. Th.s should ensure
thus quota-holders are bona fide spplicants and do not sel] their quot:s tu
other parties,

(c) The licensing procedure which was folowed in 1947 was based on the
established shippers’ prineiple.  According to this principle, 90 per cent. f tha
quotas. were reserved for established shippers and aliotments were wade on
the bas.s of the percentage share of their exports in the year selected by them.
They were given the option of selecting any basic year in the 10 yvears end ug
thz 25th June, 1046 in the case of raw jute and the 81st December, 1946 in the
case 8i jute goods, The balance wiz., ten per cent. of the quota, was reserved
for new comers for which applications were invited by the Chief Countroiler of
Exports, New Delhi,

This gystem came n for much adverse criticism as intreducing an entirely
new feature into the jute trade which had not existed even in the war years
and as favouring mostly non-Indian firms, since Indian firms in large numbers
had actually sturted doing substantial business only in 1946 and in the begiu«
ning of 1947.

As regards the new comers scheme, since allotments were made on the basis
of the orders produced by them in their applications to the Chief Ccntrsiler
of Exports and not on their abiity to do business, a very large number of
undesirable persons got licences, which they openly advertised for sale,

When the question of a loting quotus for the half year 26th Decewber, 1947
to 25th June. 1948 came up for consideration, it was decided. after very cuve-
ful consideratici and after discussing the matter with the varioug intcrests
concerned, to abandon the established shippers scheme and to revert to the
pro-rata scheme as explained in reply to (b) above.

(d) It is necessary to continue the quota system for jute goods for the
following reasons:

(i) The quantum of goods available for export ig far from sufficient to wees
the world demend:

(ii) we have to maintain directional trade to the hard eurreney areas;
(iii) jute goods are to be prevented from going to South Africa; and

(iv) large quantitics are necessary to be earmarked for export to wuricu-s
countries, ¢.g., Argentine in return for foodstuffs. )

(e) Yes, Sir.

8hri Ehurshed Lal: Sir, is it a fact that in the half year before the ~sta:-
fishment of the established shippers system the share of the Thdian and the
foreigner wis 50/50 in the jute trade and thereafter in the half vear after irs
introduction, the Indian share went down to 30 per cent. and the forgione:s
share rose to 70 per cent.? i

The Honourable Mr. 0. H. Bhabha: Definite statistics are not availulle,
but from the information that wns suppled by the West Bengal Government,
the statement made by the Honourable Member is correct, .

Shri Khurshed Lal: Ts it & fact that the West Bengal Government protf-.at;’.-.l
against the introduction of this established shippers svstem ?
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The Honourable Mr. . H. Bhabha: That is so. It was after receipt of

all protests that the whole scheme was reconsidered and & npew one was
introdticed. ’

Shri Khurthed Lal: Has the attention of the Government been drawn to an
sarticls appearing in yesterday’s Statesman in which it is alleged that the
represemtntives of a foreign power have made representations against this
svstorn and that this system s designed to deprive Calcutta of its established
arade? ’ .

The HonCurable Mr. C. H. Bhabha: Our attention has been drawn to that
~art'c.e, but th: representatidn wag only made by some Association from abroad.
and that representat'on was officially communicated. All the information that
was needa] by the foreign authority, or rather the foreign Association, wag
synplied to them, o

Shri Deshbandhu Gupta: Is it a fact that much of the trade bas already
been diverted from Caleutta to Bombay as a result of this new poliey?

The Hcnourable Mr. C. H. Bhabha: That iz not so.

Shri Deshbandhu Gupta: What is the percentage of trade licenceg given
Bembay doring the last six months as compared to the previous six months?

The Honcurable Mr. C. H. Bhabha: Our attention has been drawn to some
<ueh wlegat’ons that have appeared in the Press from time to time, but the
statiztice hefors us: prave that these allegations are absolutely untrus. TIn
rarticnlar cases, the percentage of licences which was given to non-Calcutin
firms jneludine Madras was 6 per cent. and for the information of the Honour-
abls Memher T may~state that there are certain firms not in Ca'eutta who are
Alen classified ns established shippers and who were in the jute trade even
belwa the aneda svstemn was introdneed.

ir

1 T. T, Frichnamachari: Vav T ask the Honourable Minigter if the Gov-
ernmeni acts on its own or whether it has got any Adviser or any Advisory
Troard representing the trade to advise it in thiz matter?

The Hencurable Mr. C. H. Bhabha: Government have got an Adviser called
Juie Advieer who is very often consulted on several matters of this trpe. TIn
additicn, trnds Associations are also usually consulted. :

Sari T. T. Krishnamachari: Tas this Jute Adviser been consulted in regard
to tha various changes that have heen made in regard to this particular matter?

The Honouratle Mr, ©, H, Bhabha: A discussion was held with him.

“hrl T. T. Krishnamachari: Maxv T ask the Honourable Minister if he ha
nated the wording of the communication that appeared in the Statesman
refevred s by my Honourable friend Mr. Khurshed Lal, and are the Govern-
rent going to allow such a threat to go unchallenged ?

The Honcurable Mr. €. H. Bhabha: Well for clarfication purposes, Gov-
Prament are considering issuing A Communique to explain.the whole situation.

Fhri T. T. Krishnamachari: Has the Government of India noted the contents
of this partienlar article? ) )

THe Honourable Mr. C. H. Bhabha: Yes, we have noted ib.

Shri Deshbandhn Gupta: In view of the faet men who are neither «stab-
tiehiad shippers ror those ‘n the trade have been given a concession, which hnas
heen abused by them, do Government propose to give up the practice of reserv-
ing that 10 per cent. for them?
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The Henourable Mr. C. H. Bhabha: There is no reservation, as I explained
under the new system. All persons connected with the jute trgde or other
trades with foreign countries are allowed to put in their applications and-sub-
stantiate those applications with firm orders. After receipt of that, a sors

of an interim quota is granted, which they have further to substantiate by a
Letter of Credit,

Shri Ehurshed Lal: Is there any truth in the allegation that in case of
other applications invited for January and February, the quota was actually
given for the period from January to June, 1948 for Australia and America?

The Honourable Mr. C. H. Bhabha: That is so, Sir. On representations
from foreign countries and because of the necessity of our securing further

exchanges fromn these countries additional quotas were given for these two
destirations.

Shif Khurshed Lal: Do Government propose to allow* quota firms which did

not apply for January quota in the belief that this ecould apply for March and
June quota?

The Honcurable Mr. C. H. Bhabha: Well, further a plications will be
invited and Government will sympathetically consider such applications.

Shri Deshbandhu Gupta: Is there any truth in the allegation that people
who have been granted quotas and who are actually in the trade are mostly
related to some of the officials of the Department, Sir?

The Honourable Mr. ©. H. Bhabha: That is not true, -Sir.

Shri Khurshed Lal: Will Government see that when they appoint a Jute
Adviser, he is one who is not actively concerned with the jute trade?

The Honourable Mr. C. H. Bhabha: The very nature of the Adviser’s duties

raskes it necessary that he must be well connected with the trade and have
scund knowledge of the same,

Shri Khurshed Lal: May I ask whether Government will bear all these con-
siderations when they select an Adviser and then appoint.

Shri T, T. Krishnamachari: Do Government propose to permit diplomatis
channels to interfere with the norma’ methods of trade in this country which
fyovernment ccntrols?

The Honourable Mr. C. H. Bhabha: There is no such thing as diplomatic
irterference, Sir. But if certain statements or representations are brought
Lefore Government, Government do consider and suitab'y explain the situation
to these diplomatic channels.



. THE GENERAL BUDGET—GENERAL DISCUSBSION
Firar STAGE

Mr. Bpeaker: Before the general discussion of the General Budget com-
mences, I have to announce to the House that under rule 46, I fix the time
limit for speeches as 15 minutes for each Honourable Member excepting the
Honourable the Fipance Minister for whom 45 minutes or more will be allowed,
if necessary. '

May I also invite the attention of the Homourable Members to the fact thae
T have received a long list of people who wish to speak and though the time-
bimit is fixed by me ag 15 minutes, if it is desired by the House that a larger
number of Honourable Members should be allowed to participate in the debute.
each Honourable Member wishing to speak, will strictly confine himself to
relevant remsrks and will avoid repetitions and try to close his remarks withim
10 minutes.

I want to make one other position clear. I understand that there is =
general agreement in the House as regards the time to be allotted for discussing
Demands for Grants and the Cut Motions. The time-table placed in my hands
is as follows:

Friday, the 5th March, 1948

Industiry end Supply . . . . . . . 2} Hours.
Labour . . . I} Hours.

Monday, the §th Mayrch, 1948

External Affairs and Con menwealth Relations . . . . 2} Hqurs.
Cabinet (Planning) . e . . . . . . 14 Houra

Wednesday, the 10th March, 1945

Home . . . . . . . . » . . . I} Hours.
States . . . . . . . . . . .- . 1iHoum.
Inf tion and Bioadcasting . . . . . . . . I} Hours,

B

Thuraday, the 11th March, 1948

‘Works, Mines and Power . . . . . . . . . 2} Hours.
Education . . . . . . . . . . . 1} Hours.
I‘rid:w, the 12th Murch, 1948
Health . . . . . . . . . . 1} Hours.
Communications . PR . . . . . . 2} Hours.
Saturday, the 13th March, 1948
Defence . . . N . . . . . . 2} Hours.
Transport . . . . . . . . . . 1} Hours.
Monday, the 15th March, 1948
Cominerce . . . . . . . . . . . 2i Hours.
Ralief and Rehabilitation . . . . . . . . 1} Hours.
Tuesday, the 16th March 1948
Food and Agriculture . . . . . . . . I} Hours.
Finance . . . - . . - . . 2} Hours.

Mr, Speaker: I will arrange to see that copies of what I have read will Le
distribyted to the Honpurable Members for their convenience.

Shri Deshbandhu @upta (Delhi: General): On s poinmt of information Sir.
There is ro mention about Home as Home. You have mentioned Informatiom
and States.

«+ Mr. Speaker: The Honourable Member did not eatch it.
. (1526)
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Shri M. Ananthasayanam Ayyangar {Mudius; Geuneral): Mr! SBpeakygr, Bir,.
the first full yesr budget of the Hounouruble the Finauce Minister tas been re-
ceived in this country with mixed feeliugs.” The rich and the industrialists whow.
the Honourable the Finance Minister wanted to encourage to increase production:
in this country—which of late has gone down—have not been :'Llilﬁ"
satisied with the Honouruble M.nister, because they expected the
the business profits tax would be entirely abolished. Concessions havd:
been given to the industrialists which amounted to nearly 2 __crores
out of which ons crore wil come back by way of additional income-
tux. There is in the budget a deficit of 9 crores which is soughu:
to be made up by indirect taxation. By such indirect taxes the lower
middle-class men and the poor will be atfected badly. The articles of consump-
tion which some years ago might have been luxury articles, have all been taxed,
though they have now become necessaries to ihe middle-clags men. Tea and.
Coftee are being freely tuken even by the poor’section in that part of the country
wherefrom 1 come. On account of prohibition they huve taken to the sober
stimulus in the form of tea and coffee and they have given up the strong stimu-
lus by way of liquor. As 1 would presently show, there is uot much justificatioir.
to impose this kind of indirect tuxation aud to come forward with a huge para-
graph oun the advisubility of imposing such taxation and following the model of.
indirect taxation adopted in the UK., where under certain unavoidable circuin-
stances they have preferred indirect tuxation to direct tuxation.  After all, we
are getting only 9 crores by this kind of taxution. The estimate of losses for-
the year or the real deficit has been concealed. Iunsiead of 27 crores shown,
there is really a deficit of 27 plus 10 plus 14. Ten crores have been made up by
utilising the advances that have been mude by income-tax assesses in advunce of
their assessment and which are till now kept in a suspense account. Fourteen
crores of rupees which normally, for defence purposes, must be takeu from.
revenue, though they may relaie to capital works, have been put under capital
expcuditure. Therefore if both these items are to be met by Revenue, i.e , if
these ave legitimately put under Revenue expenditure, we would have a deficiv.
of 27 plus 10 plus 14 crores or 51 crores. War conditions have not yet
disappeared we need not therefore be worried about a deficit in our budget.

‘The system of preparing the budget for a single year is losing ground in the
world; they are budgetting for cycles of years. 1n a particular year there might
be a slump and in another year there may be a boom; there might be inflatio:
ou one side and depression on the other. Therefore a particular year ought
rot to be taken as the test; nor should Government get absolutely panicky
merely because there is depression or there is a chance of a deficit or depression.
\Whenever there is depression it is advisable to make up the deficit by borrow-
ings and to tax when there is inflation, and then keep the surpluses and make
good the losses in the other period. T would urge—and I expected that the-
Honourable Minister would plan for a five-year programme ten years would be
too long in the world as we are situated at present—and then think of budgetting
for this year in a cycle of five years. A five-year programme is also, in the
context of the world as we are now in, very necessary for another reason, The
clouds of war are thickening all round: there are groups being formed in the-
world, and it is nbt easy to say whether any country that wants to remain
reutral can do so at all. Tt does not seem to be possible, as we have seen in
the U.N.O. We expected great things from the UNO and a dispassionate
approach to the problems of any country like our own. Our matter was re-
ferred to the UNU, but unless we can easilv- get into the pockets of this country
or that we do not seem to have a place there.  Still T have not lost faith in
the T'NO: I &till have faith in them and T hope thev will decide provperly with-e
out allowing these various considerations. As to whether there is to be a thipd
world war and where India will stand,—that ought not to be a consideration
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‘with the UNO in deciding these matters. I they side-track the issue and allow
these conslderations to come in, 1 am sure lndia knows what to do then. It
15 too' premature to decide what sction we should take. Now judging from the
c.reumstances of the world five years will be too long a per.od 1or any third
‘world war to come. 1 am not anxious that this war should come but we must
-be realists. ~ What steps should we take? 1 entirely agree with the Honourable
the Finance Minister when he says that we must step up production, not because
“we should have some more consumer goods now but for the larger purpose that
we should be able to defend our country thoroughly and stand on our own legs.
Jn the last world war Belgium and Holland were not able to keep their neutra-
lity and when fhey were not able to stand by themselves they were overrun by
*Germany in a short time. Unless wemake ourselves thoroughly strong we
, May not be able to influence world opinion to prevent war or at any rate to re-
main neutral.  Therefore our Defence industries must take the first priority.
‘The Honourable the Fimance Minister did not diagnose the disease properly; he
‘thought that industrialists had not been able to make the largest contribution
-or to step up production merely because they have been taxed. But the busi-
ness profits tax was not imposed last year and it has not been collected. So
it iz not on that account that industrialists did not step up production or delayed
‘production.  The main reason is that it is all the fault of this Government.
Even to this day Government have not ecome forward with a plan.  Again and
again we talk of nationalisation. Certainly T am {or nationalisation of certain
industries.  But how ean any industrialist decide as to what industries be
nationalised straightaway? It mav be our objeet but we can only nationalise
having regard to our means and only certain things. T expected that after the
Tndustrial Conference that took place two months agn Government wounld come
forward with a definite annonncement of poliex that these are the industries
which thev are to take over immediatelv and that therafore thev expect mo
private industrialists to ecome forward: the rest is field for private industrias, or
this field is reserved for joint participation by Government ard tha industrialists.
Tt we have such a demareation T am rsure industrialiste would have at
‘Teast =ome meace of mind for five vears and embark wnen industry.
Tt iz not the hnsiness nrofite tax hut the want of naliew that stosd in the way.
The other point is in respect of my Honourable friend Dr. Matthai; he has
_not been as alert in his department as 1 expected him to be.  Unfortunately®
during the war the wagons moved very rapidly; on the B.B. and C.1. the wagon
miles were 77 per day, and today it is only 33 miles per day. What is that
due to?  After all there ean be onlv ten bottlenecks. It is exactly this that
- stands in the way in addition to the otber,—the want of policy. The next is
the want of communications or at any rate quick transport.  Evidentiy we are
“more afraid of the European than of the dark man. The establishment now
must be made to feel that we have got rid of the European who was having a
-stranglehold on this country.  They must feel that it is their country ‘also.
Thirdly, take some of the industries.  There are industries to which relief
-should go. We want textiles to improve, iron and steel to put forth greater
production as also cement, apart from the armament industry
which is the concern of the State. Tn the textile industry xou
may again and again pamper, the industrialist but he will have his own way. He
produces the finest variety of cloth which the ordinary man cannot use, and this
“fine variety of cloth goes into the black market or is exported. * They ecan
easily jurn to other varieties of cloth: and although this country is the largest
producer of cotton, next to the U.S.A.  we are naked or at least not properly
elothed. Therefore in the matter of stepping up production it is not the busi-
-ness profits tax which sits over the industrialist but other things. He wants
‘to make huge profits and that is why he does not turn his mnchine to the pro-
“Anetion of‘ordinary consumer géods. He must have a plan and go forward with

12 NooX
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4t now ut least. Even new it is not too late. Certam indusiries ke arus
404 AMNUNIGON, 4erOplales, SNPLWLIIING and Inotor ears and lorrles are leces-
S4ry Iur Lovernment in the case of war Ior detence purposes, aud they hgve o
be taken over by the State. 1t 15 1npossible to expect that private industry
will address.dtseir to it. We know the case of the mmdustbun Motors started
by a very big company with oue of the biggest or richest men in this country.
but what is 1ts posiuon today? it merery ussembles Morris parts that are
brought in here and for a car which you can get for Rs. 8,000 you have to pay
Rs. 12,000. Their shares are sehing at a discount. Therefore 1 am not ac-
cusing any industrinlst.  Our country cught unot to be compared with other
wountries of the worll where private industrialists have made a great headway
in industries; in our country there is not a surplus of private euwerprise. We
have not any key industries; and having regard to the enormous outlay of
capital involved, it is useless to expect private capitalists to come forward, if
withine a period of five yeargs we have to make ourselves sufficiently strong.
And with respect to other consumer goods they have to be helped.  Sir, 1 sug-
cest that the reduction of the business profits tax will help not only the pro-
ducers of necessaries of life like iron and steel, cement and cloth, but it wili
slso help the producers of luxury goods like cosmetics and hair ofls and toilet
coods. 1 snggest that there are many other ways. If the Finance Minister had be-
stowed some counsideration he would find that there is an inceassent demand for
removing the import duty on capital goods for the purpose of vai'ous industries.
Till now T do net know why it has fallen on deaf ears. The Honourable the Finance
AMin‘ster has not been able o reduce that duty or remove it.  TInstead of re-
moving the business profits tax he should collect it and then give help to those
industries which according to the plan 1 have thought of should be given cer-
4gin priorities. In the interest of the country and to make it absolutelv self-
enffcient in n per'od of five venrs. they should be helped by way of subsidies
and helped with capital goods without the import duty.

These ave the wars in which they ean be helped. So far ns the middle-
man iz concerned, T feel that we could have refrained from imposing this

I will show in the short time allowed to me how we could have made this
money. I entirely agree with the Honourable the Finance Mimster that our
finaneial position is sound. But it reminds me of the saying that there is
eversthing in the sweatmeat shop but there is Saturn in the mouth of the
gen-in-law.  The son-in-law is not able to eat in the sweatmeat shop because
Saturn is sitting there.  We have so many crores of sterling rupees due to us.
Altogether there ore 2,000 croves and out of the debt we owe, Tis. 800 crores
are covered. They are all productive Gebts. A small halance «f unproductive
debi is more than covered by the resources we have and with the able Tinance
linister that we have got, we can never be wmsound in this country. There-
fore he has heen somewhat a little panicky. He wanfed to tax coffee and
4ea, and small things. He said that for burning and keeping onegelf warm he’
eanght hold of & few hairs from here and there and then he tried to burn it. But
~on can not warm yourself like that, Yom must have coal. You eannot clip
off hmirs here and there and warm yourself. He promised to refer the question
.about the poor man to n Select Committee. We are all interested in seeing
+hat our finatices are sound. We ought not to have a deficit.  Fiven if there
4= a detieit we shoald not worry.  We need not st any rate reduce these taxes.
As a matter of fart prices have gone un. T have tried to ealeulate tfe vie'd
expectefl.  But i* will come up to only Re. 50 erores in  an expendifure of
Ts. 200 crores.  Therefore, he shonld consider this. So far as the poor man
3= coneerned. hic Yerosene, his matches and such thines should be made a little
whesmer.  Put he has not done so.  As seainst o1l this. T Imow the Homonvahle,
{ha Tinanece Minister wor'd F,'?{po'?f. me to snT, 'n"‘n'ﬂ' aweomld T :ﬂr_\“f_w_.zf" T wenld:
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suggest. Our raw materials are going dowu und naturally iwports and custouis.
duties too. I would urge upon the liuance Minster to stari a ‘Commerciai.
Corporation in India so that foodstuffs may be purchused on account and.
motors also. So far as exports are coucerned, I would like to relieve my
Houourable friend, Mr. Bhabha who is wornied with quotas and this and that for-
essential articles, with respect to which we bave a monopoly. 'Thereby we may
earn something.

I am éppea].i.ng to the Rallway Member also. Let him not feel that he is:

not bound to contribute towards this because to-morrow he may become the
Finance Minister.

I expected from thg speech of the Finance Minister that he would thke up-
some monopolies as the French Government has taken s monpoly over produc-
tion: for example matches, which is a Swedish concern: and so far as cigarettes.
are concerned, he can become the biggest cigarette dealer in this country!

As regards the sterling balances, it is a very wretched question. I will res-
serve it tor a time when you may not have a coutrol over me and you must.
leave it to my good sense to speak or sit down. All that I can say is that
L expected, with all my admiration for the members of the stufi of the adminis-
tration who negotiated with Sir Jeremy Raisman, something different. My~
point is this: It I had been asked to interview a mun under whom I had.
‘worked for 25 years, I could not oppose him. - Likewise to leave Mr. Narahori
Rao or other friends to discuss matters with Sir Jeremy Raisman is placing them-
in an awkward position because these people will naturally have a sense of deli-
eacy witti regard to him, The Englishman knows the tricks too well and that is-
why they sent an erstwhile boss to negotiate with us. The Finance Memmber-
should have asked Members of this Assembly to negotiate with Bir Jerany:
Haismab, members who were not afraid of him. That is a lacuna which T wish
to point out. Besides, the Honourable the Finance Minister does not by his
appearancc look the age that he is. He appears to be 40. May he live a L:ny-
time. But I want a programme for our country for five years. We have no
friends in this world. On account of community, religion or creed or poliiical
afhiliation, we seem to be orphans in the world. I am not afraid of defenca-
expenditure. When the Britishers wanted to impose extra military expendi-
tur: on us T was the first to quarrel with them. Today I will vote any amouat-
for themn. Let us utilise all our resources. Let us make ourselves perfectly

strong. Uur position in the world is absolutely scund both with respect to-
money and intellect.

I welcome this Budget. 1 want, even if it is not too late, that the Honour--
able the Finance Minister will see his way to assuage the feelings of the poorer:
sections of the middle-classes, lest his predecessor who went to Pakistan be taken-
as the friend of the poor. I know my friend is u much greater friend of the
poor than any other person. But he is anxious to place the country’s intercsts-
before the individual’s. No one need criticize him as having pampered the rich
and trying to exploit the poor. Production has to be stepped up. This is ona-
of the main considerations. T hope he will consider without prejudice to his

budget all the financial proposals, accept some, reduce some and give relief”
to all.,

Sir, T welcome the budget.

Kazi Sved Karimuddin (C. P. and Berar: Muslim): T entirely agree with the
remarks of the Honourable $he Finance Minister that we are meeting under a
heavy cloud. That one of the greatest benefactors of humanity and the
greatest planner of the nation, i.e. Muhatma Gandhi. is no more rmongst 1s t3
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~chape the destiny of this country or of u newly borm State. 1 also agree with
bien, Bir, that with the liberation of our people we are faced with the stupend-
-ous ditliculues of rebubilitat.on of refugees and also the military operations i
bashmir.  But what next?  ‘Lhese are ditheuities 1o be faced. .+ But is there
-any plan chalked out by the Honourable the Finanee Minister in his badget?
huy is a point which has been stressed by the Honournble Mr, Ayyangar, 1
nd, Sir, that there is absolutely no plan in the budget. The budget s only
-attempted to be a balanced budget. = The only attempt that has been made
'6 that there should not be a very big deficit. What we want today—that is a
.point which ought to have been considered and plans should bave been made
-out accordingly—is impregnable military might.  What we want in this country
-is the satisfactory food position: and an efficient transport, As the Honourable
-Mr. Ayyangar has said, war clouds are growing in the international atmospbere.
He has also said, and 1 entirely agree with him that in Europe there are already
*bloes.  This country has to prepare aguinst aggression and 1 say that our milis
*ary strengtn and our naval strength is nothing compared to England, Ameriea
o liyssia.  We have to go a long way to build up this navy, air foree and
-army.  But there is absolutely no plan in the budget as to what he proposes to
-do in future.

The next item about which there ought to have been a plan is food.

L am sorry to say that in spite of the vustness of our country, in spite of the
" vastness of our resources, in spite of the very big area of lund, we are half fed
-and half clothed.  Why?  Lecause there is no wechuuisation of agriculture in
1his country.

A reeolution was moved by Mr, Ayysngar that there should be a permanent
Fumine Commission i this country.  In ine pudges 1 do not hou amy an-
~niouncement regarding the appointment or creation o u permanent amine Com-
-‘mssion.  There is avsolutely no mention in whe Budget speech that the Govern-
- Ineut hus suy scheme about the introductio

D O coliectlve or CU-UPerdtlve luru-
ng, althougn the Prine Minister said e otuer uuy thal that scheme was sccept-

-able to the Government. There ure no stute 1arms to be wtroduced by the
“Government and there is no announcemeut wvou sne Royal Commission thag
was promised to be appointed to inquire iuto the production of this country.
The pext item about which there should be P:suatung 1s trunsport. We have
- already discussed about the efficiency or otherwise or the transport system in
this country, particularly the raiwavs. In his attewpt to make a balanced
budget the Finance Minister has deprived the ruilways of 4} crores. 1t is a
» staggering blow for the expansion aud deveiopment of thut industry, which is
the only national sed industry. W\ hen there was a surplus budger of 10 crores,
that was the proper ncension for expansion of the railwiys. Which is a nations.
lised industry. A huge amount has been taken away in order to have a bal
-budget, from this nationalised industry and there
sibilnies that any consilernble
the railways of this country,
The third point is about the necessaries of life. 1 do not find any plan in
this budget that any industries are to be nationalised. The other day the
Prin.. Mivister stated in a verv historic statement on the floor of this House
that the Government was considering as to which indus‘rics should be nationa-
lised Not one industry is nat'onaliserd. nor is there any indication that the
GGoverti.nent proposes to start anv industrv which would be national'sed. T.ast
time the Honourable the Finance Minister adumbrated the theory of mixed
eronnmy an | when there was so much eriticism this time there is no mention
about mivel economyv or s~eialist economy. .
What has the Finance Minister done in this budeet. T do not want 4o
use any strong language hut he has robhed Peter to pav Paul. This was the
“time when peonle had accumulated their war fortunes and they should have

anced
fore there ure very remote pos-
Auprovement will be made in the expansion of
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Leen waaca. | Lne rute oL ube business profits tux bas beeu reduced. e bad
gived uinud.cat.on i the last budget speech that due to. the fiscal poucy pursuca.
dusl year Productlvity of dUsiry usa sUliereu. 10 sphe Of The luce wldb do
s dcceprod the principle that the rates of business profits tux showd be by-
duced w this Budget no reasons huve been assigned tor 1t vo show toas tus was.
alone respousible for the fall in production. 'L'he only resson thac hus beew
assighed vy huu is that he wants w0 give un incentive to iudustry and capital L.
this counury. 16 15 an accepted lace unat labour, capital and capital goods are
three facwors which go to the making ot an efficieui industry. The business.
profits tax is reduced but there is no incentive to lubour. The ery of the cupita-
ust always is that because of the strikes in the couatry production has falien.
1n the nawe of national patriotism appeal is made to labour that they should uot-
0 ou strikes but what is the incentive in this Budget that has been given to the
labourer?  The incentive to capital is that some of the riches tuken awag from
them will be compensated. 1Is there uny inceutive to labour except an appeal
o their seuse of patriotism? I submit that there is not the slightesi doubt that
the productivity of this country is falling. It is devastatingly fulling. It is
ularming. 1t is the duty of every citizen of India to see that production iu-
creases. .But what are the remedies? Those remedies have not been dis-
cussed in the budget. We are thinking of giving incentive to industry and:
capital but is there any chance of getting capital goods? We have given their
money back but is there any possibility of getting capital goods at all? T nave
learnt on reliable authority that these capital goods are booked up to 1952 and
it is very difficult to get capital machinery before that. In the case of labour
there is a cry that these people go on strike and therefore the production has.
fallen. The capitalist pleads that the laws, suppressing the activities of labour
should be brought into force in the interest of the nation and production. This
is no solution of the problem. You have taxed the middle classes and the poor
people. Yecu have taxed the onlv luxuries of the middle classes and the poor
man, vis., coffee, tea. kerosene, cigarettes. etc. Some of them are necessaries.
~As against this why have youn relieved the rich peonle? The reason is not wiven.
As I have been insisting, the only remedy which will increase produection i=
that vou have to nationalise some of the industries.

The last para. of the épeech mentions about post-war development scheres.
I'he Honourable the Finance Minister savs that he has not withdrawn th:
promise that was given to the provinces reearding the contribution of the
Centre for post-war development schemes. We thank him for not withdrawiug
the promise but that promise is also contfingent on two other conditions. One
is tho- the Government of those nrovinces should spend an eaqual amouat-
ctherwise this promise would be withdrawn. The second eondition is that in
the case of re-adjustment or reallocation of revenuss it would be agan re-
adjusted  Practically it will be found that the post-war develonment schemes
may not be brought about for 10 or 15 vears. According to me this is a barrerr
specch and the outlook of the Budget is a capitalistic one, With this fiscal
poliev at the Centre-it is verv difficult to improve the condition of Iabour.
agriculture and industry. _

Sir, T also join the Honourable 1he Finance Minister in his prayer and in his
singing the hvmn *‘Lead kindlv light."’ '

Shri Harihar Nath Shastri (U. P.: General): Sir, it is customary on an ve-
casion like this to offer congratulations and to shower praises. In fact T have
been Idoking forward for such an opnortunitv, in the hope that the first annual
budget of independent India would be radically different from the previous onew
and that it would veflect the new wnree of the masses of this countrv. = Rut T
vegret to confess that T am considerablv unset to rend the budeet pronnsals as

*gpresented +hy the Honourable the Tinance Minister. T ean say th's much
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that it was not to witness a budget of the present description that the musses of.
this country wrought for freedom. Bir, it was bardly four months back when
the great national orgunisation, shat most of us here have the proud privilege to-
owe allegignce to, pussed a resolution on 1ts objective, wherein it was cleuriy
stated that political independence huaving been achieved the Congress must
address iteeif to the npext great task, namely, the establishment of real demo--
cracy in the country and a society based on social justice and equality. While-
pussing the suld resolution toe Au-luuta Cougress Comrnitiee appointed a Coin--
mittee t0 draw up @ detdlled econcnlic prograiume. Lhis Committee lawd down
BOXE & QUICK by progressive Tise 11 The standard of hivalg of the people should
o puo LJl-lllldl'J cuosiueldoenl qOoVerillg all eCOololIC aClivilies doad 1e.evalt 4 .i-
Iilustiative lususures Of tQe ventral aud Provincial Governments and that the.
aciievellet UL i wdblvaol luiiloed svdaddrd Witdell 3 reasoliaDie pt-'l'lm must .
Le pyrsued 8 ule Pracucis gowl 0T uil sefelnes IOr ecolomic development. fhe
Cowniluee dist cauie W0 Lue COLCIUSION that T estabish o just soc.ar order aud
W lalse The stalldard OX uvllg O ile peopie 16 Was hecessury to bring about aw.
eyulTaDle WSTHDUWOL O e eXlsbiug luoullne and wealth aud to prevent the
ELowin Of dISparivies In Lnis respecc with the progress of industriansation of this
couutry. Now that the reins oI e government ot this country are in the hands
of the Congress the principsl criterion vu which the budget of this counfry is to-
be judged 1s as TO Whether there 1§ auny scope mn it to move towards the objec-
tive as visualized in the report of the biconomic Programme Comouttee of the
Ali-India Congress Comuuttee,  Looking at it from this point of view one feels-
greatly disappointed. With au ounook us revealed in the budget the prospecis-
of achieving a national mimunum standard wishin a reasonable time have reced-
ed to the packground. Nor is there auy serous effort visible in the budget to.
prevent the growth of disparities. Ouar viewpoint in this respect was clearly
stated in a resolution passed some months back by the Working Cemmittee of the
Indian National Trade Union Congress wherein it was stated that the differencs-
vetween the minimum and the maximum ‘incomes should not exceed twelvz:
vimes., The economic programme committee of the All-India Congress Comi-
wittee, while accepting a ditierence of forty times as o temporary.
measure, fixed swenty tunes being the ditference as a lusting solution. dut
the Finauce Minister hus ruled ouv the possib lity of checking or regulating
disparity to any extent. Last year when the Interim Government presented
ine budget, the popular verdict waos that the burden of tuxadon had fa'len o
the rvight_people; but due to the panic orgauized by the irdustrialists of ths
couniry the budget had to be modfied.  Even then it was welcomed by the-
people of this country as a progressive budget.  Dr. John Matthai who iz supe
posed to have no less concern for the industrial development of this count v
than our Finance Minister had observed in the course of the disenssion cn th--
said budget that in his opinion industrialists have no right to expect greaier
return. Repiying to the borey of production heing hampered s a rosult of the-
modified budget proposa's. Dr. John Matthai had remarked that *‘if that issue-
was going to be raised then this countrv would have fo face verv reriously thu:
auestion whether it was in India’s interests that capitalism shou'd have a lonzsr
lease of life.”” Jireumstances have not since then altered to warrant any de--
parture from the poliev pursned lnst vear. If there is any difference, it is ‘n
the person of the Finnnce Ministar "Put T humbly submit that, whatever
may have Baen or are the views of M. Shanmukham Chette, the same shor!1
.nat have influenced the nolicv of a Cabinet with which the very prestiga of the-
Conarese is ingenarnbly linked nn and which inc'udes our ecpected ard arcads
leaders like 'Pandl* Jawaharlal Nehro and Sardar Patel. of whom wo all here are-
ro verv proud.  Ore fails to understand whv a present of ahout three omres of
Tnees in o many forme is goine fa be made to the eanitaliste of thizs svemiaed
IF it is proved, as it has been proved, that the éxisting taxes have not adversely
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.affected the industry to the point of stopping enterprise, what justification is
‘there to give up th.s income? Why is it propused to penefit the capicalist class
by affording it un astoundingly excessive rvelief at the cost of the middle and the
.poor classes of people. Bir, although a sociulist, T do reengnize that our country
e passing through a phase of transition when the hest interests of the country
-can be served by giving a further lease of life to capitalism, But the capitalist
classes should understand that the old days are gone—gone with those who
-enslaved the country—and that the capitalists have to adapt themselves to the
-spirit of the new age. Let them have their due. But no exploitation can be
‘tolerated in Free India. The Honourable the Finance Minister has laid great
-emphasis on the desirability of increased produection. In this connectian he has
:also referred to the three vears’ industrial truce that took place in December
lagt at the Industrial Conference. There is perhaps none in this House who
-doss not share the anxiety of the Honourable Minister for stepping up produation
‘to the maximum possible limit. But permit me, Bir, to observe that the
‘pol'ey underlying the present budget is not conducive tn that ohiective.  As
vou mav be aware, Sir, our organisation—I mean the Indian National Trade
Union Congress—had some hand in bringing about that truce.

Aithough a greut deul of false und malicious propagauda has been carried
<0 HZdiliBe QUL OIgazution oo that dccoulll, We scil suck 10 le 83 We are cou-
ViDeed that the course that we adopted was the ouly right cvurse in the luteresis
«<f the working ciass and the colmmumty as a wnow. 16 may however be wowea,
Bir, that the truce was trifartite in characeer.  1Dere Welc obilginduus L1upusu i
.ot ouly on luvour and 1UUSICY, DUL DO less 0D ThHe OVerulol. Lesv.ig as.de
.other obligations, 1 may be periutted 10 poimt out tnul there was a disuuc unacr-
standiug tbat the amount over and above a tair remuneraiiou to capital would
be taken away m the form of increased tuxation to be uunnused for the benetiv
of the whole community. Hardly-hus the ink on the agreement paper dried
up and we find that far from taking any concrete step in that direciion, there
Ys a distinet move to add to the profits already being made by the industrialists.
1 that sort of thing takes place, labour cannot be expected to fulfil its obliga-
tions.  Those of us here who draw our inspiration from the Congress and its
great leaders are doing our level best to create a sense of responsibility and a
&p'rit of sacrifice amongst the working class but it must be clearly understood
that in a free country labour jis not prepared any more to make sacrifices to fi'l
the pockets of a vested class. It may be enthused to make svcrifices only if it is
convinced that those sacrifices will promote the well-being of the eountry and
the community as a whole. 'The only rax of hope in the Budget is that the
~whole of the Budget proposals are going to be serutinized by a Committee of the
House. I have no doubt that members of the (‘ommittee w'll remodel the
Tudyret in a manner which will be just and fair and which will rece’ve the ap-
proval and seelamation of the masses of this eountry.

Rir, before I conclude there is just one word which T want to say. Tt is mv
proud privilege to ava’l mysel of the present opportunity when the first annual
budget of our free country is under disenssion to offer mv felici-ations to our
great leader Pandit Jawabarlal Xehru.  Thouch the divicion of the countrs has
deprived ns of a port of our natural territores the loss has been amply com-
pensated by the unexpected eonsolidation of our country.  Tn this connee’ion T
ennnot refrain from mentinning one factor which to me, and T presume to most
of ns here. has heen a ereat miracle. On the 15th of Auenst 1947 when we
achieved independence we were faced with the mennce of the viviseetion of the
countrv dnto hundreds of Pakistans in the form of native stater trvine to pssert
their independence. The country has nnted with delight and sutisfaction that
such a teridenev was not only curbed hut much to our nlensant =surpr'sa most
of the native states were brought close to us and the time is fast appronshing
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when the uatural distinetion between uutive states and real India will dissppear.
Anotber feature lu 0§ counection is tuab respousible government hus been
gratulate the Honourable the Finance Minister on having presepted to the
bloodshed could have brought about what has been achieved vy the buidnessy tuct
and imagination of our respected leader Sardar Vallabhbbai Patel. 1 am
voicing the feeling of all of us here when 1 offer my respectful felicitations to
him.. With these few words, Sir, 1 resume my seat. ’

Shrimati G. Durgabai (Madras: General): Mr. Speaker, Sir, 1 rise to con-
gratulate the Honourable the Finance Minister on having presented to the
lation an almost balanced budget. Sir, he Las endeavoured to prove to all of
us that our country’s finances are on a stroug aud healthy basis, und that our
country’s credit is high enough. The main thing, as I understund it, in his
poiicy seems to be this, that the present phase’of inflation is due to our having
abundance of Spending power without having goods to spend un, and algo that if
you want to have a more favourable balance of trade and to stop further in-
Hation, then you will have to increase production, and thet further the more you
tax the business profits, the less will be the iucentive for inereased production.
Sir, it is on the basis of this that he™tries to justify the kind of policy which he
recommended in his taxation proposals.  Sir, the policy of taxation should be
such thut it raises fresh revenues in the least objectionable way. In a country
like ours, which is a poor eountry and where basic needs elsewhere are eonsidered
luxuries, the least objectionable way to raise any revenues should be more by way
of direct taxation. Sir, the Honourable the Finance Minister tried to impress
on us that the existing level of direct taxation now in our country is not below
that prevailing in England or America. But there is a background against
which we should consider this matter. In England, where the basic needs are
already met, the existing level of direct taxation may be considered reasonabla
enough. But in our country, where even the basic needs are not met,—the
basic needs are considered here as luxuries—I think it calls for a far higher level
of direct taxation. Now it is curious to note some people argue that the taxa-
tion policy of the Central Government has little concern with the welfare of the
masses. Buf, Sir, may I say that really the welfare of the masses is directly
concernad with such measures as are adopted here by the Central Government,
measures like social insurance or old age pensions.

They are certainly interested in such measures because they raise their
standard of living. . But how ecan such measures be taken up by the Central
Government unless a bold policy of divect taxation is resorted to?

1 say that the poor man is not really interested in dispossessing the possessed
class: but he certainly is interested. and he is certainly within his rights to
protest, when he is dispossessed of what little he has. When I say this, I
refer not only to the poor man’s cup of tea, but also to what little surplus
remained in the Railway Budget which would have certainly given a sitbing
accommodation to his ailing wife or sleeping seccommodation to his child. We
have taken away that surplus from the Railway [Budget in order to encourage
the so-called incentive of the industrialists.

Our country expected” from Freedom's first Budget that there will be an
adtempt made to rectifv the economic maladjustments; but unfortunately our
circumstances have driven us to give more relief to those who can pay more.
I realise, Sir. that increased production is the great need of the hour; but is
it necessarv, I ask, that we should go on humouring the capitaligt-owned indus-
trialists by “telling them, by assuring them, ‘“We assure you that we touch
little of vour profits. Please go ahead and produce more”. Is it necessary
to-do this? Did we do this during wartime? Did they mot have indentive
enough and to spare? Did they not go on producing more in order to make
monev? They did it: they did it at a time when there was the Business
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Profits Tax and a host of other taxes. Now is it not the time, when a national
emergency has arisen which is grave enough, to call for a little sacrifice on the
part of thése industrialists. Can they not be told, can they not be made to
realise, that they should be prepared to continue to help & little more in order
to give some relief to the poor? 8ir, in this conneetion I should also say that
in order to set off the relief given to the rich, the Honourable the Finance
Minister had taken recourse to tax consumer goods. When 1 say this with
regard to the levy on motor cars, I say that a pleasure car may be a luxury;
but 1 have absolutely no quarrel with him if only he can see his way to exemph
school buses, medical vans or transport buses even, if it comes to that.

The Honourable Shri R. K. Shanmukham Chetty (Minister for Finanoe)
The duty is not applicable to these classes of vehicles.

Shrimati @. Durgabai: I am glad of that. I said this because these vehi-
cles are as important as anything to these institutions or social service, organi-
sations and I thought this duty might adversely affect them. The Madras
Government have already adopted a policy of nationalizing transport and many
other Governments are following suit. I am now glad that the Honourable
the Finance Minister has made it clear that they are exempted.

A word about the levy on oilseeds. Certainly I welcome this levy because
it is admittedly a measure to make the foreigner pay.

About tea, the less said the better, because the poor man who was addicted
to toddy is now falling back on tea to stimulate his spirits; now the poor man
is made to pay more for it.

With regard to matches, I say that the businessmen had failed to pass on
relief to the consumer, a relief which was given to him in the last Budget. But
now it is extremely doubtful whether the businessmen would not be quick
enough to shift the mew burden onr to the consumer. I would request the
Honourable the Finance Minister to tell me what safeguards he had taken to
see that the prices will not soar high.

With regard to salt let me congratulate the Government for having abolish-
ed the duty. Gandhiji had insisted on this relief to the poor, but it is curious
to see that with the abolition of the duty, we do not know why salt has dis-
appeared or the price has risen so high, but it has now become almost a luxury.

I must mention here that charitable institutions and social service organi-
sations—scores of them—will be grateful to the Honourable th® Finance
Mipister because donations made to these institutions are exempt from tax.
The Honourable Minister said he would prepare a list of such Institutions with
the help of Provincial Governments. May I appeal to the House and the
Honourable Member that the Becretaries and Organizers of these institutions
should not be made to depend for their inclusion in the approved list, upon the
whims and fancies of the Provincial Governments? It is already very diffi-
eult to secure a donor—it should not be made more difficult to secure inclusio:
in the approved list. .

One word more, and I have done. S8ir, it is very difficult to reconcile the
Nation’s needs with its ability to pay. It not only calls for a great administra-
tive abilitv, but it also calls for a very great imaginative leadership. The
Honourable the Finance Minister has shown this; he has not only presented
a balanced Budget, he has also provided for carrying out development plans
in the Provinces—a job which is well done and which calls for the Nation's
thanks to him. Sir, I have done.

Shyi 8. V. Krishnamuithy Rao (Mysore State): Sir, I am neither a finan-
cial expert nor a financier nor an industrialist. T face this Budget just as an
ordinary citizen would face it. There are several items of tax proposals to
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cover the deficit. Of course, the Honourable Member Mr. Ananthasayanam
Ayyangar has shown the fallacy of including Rs. 10 crores of deposits in the
revenue item. 1t may be all rigne for wms year and 1t may be all right for the
next year, but when we think of the rinance Minister Lwo years heuce we
have to shudder at his position. There is also no justification, Sir, to include
the expenditure of 15 crores under Defence under Capital Expeudlture That
also Mr. Ayyangar referred to.

Now, coming to the tax proposals, 1 find that certain angularities and peaks
in the income-tax structure have been softened, but even there we have to see
it from the point of view of the effect it has on the business community. Take
the share market. We find that the shares have gone down. It has neither
satisfied the business community as such nor the common man. The only

healthy principle of differentiating between the earned and unearned income
hus been done away with.

The Honourable Shri R. E. Shanmukham Ohetty: ,You are wrong. It is
still there.

* Shri 8, V. Krishnamurthy Rao: That is how I understood it—of course, 1
stand corrected. 1 do not see why the man who earns by the sweat of his
brow, by using his brain, should be differentiated from the man who sits in his
Rolls Royce car and earns his income through his share capital and dividends.

Then again if we take the common men, I meuan especially the labourer and
the agriculturist from the hilly parts from which I come, coffee and tea to them
have become national drinks just as beer is to an Englishman. 1 find that my
coffee has been taxed, my tea has been taxed, my tobacco has been taxed and
the matech box has been taxed. Simply because the Government could not
effectively control the tax difference between 40 and 50 matches, it is no justi-
fication why 40 stick matches should be brought to the level of 50 stick match
boxes and the duty raised from Rs. 1-12-0 to Rs. 2-8-0. If at all, it sbould
have been the other way about and relief should have been given at a lower
level. This taxation directly hits the poor man.

Again, Sir, some relief has no doubt been given to the betel nut grower.
“On behsalf of the betel nut growers, I certainly thenk the Honourable the
Finanea Minister for the great relief that has been given, but I say sufficient
protection has not been given. Rs. 5 lakhs was provided in the previous Budget
for the improvement of the arecanut cultivation. That has been done away with
in the present Budget. Again the Honourable Minister has not assured us that
the arecanut grower will be protected from. indiscriminate import of foreign
nuts. I suggest that a certain target, specially to cover the deficiency of
Indian production, should be fixed as the quantity to be imported into India.
That will assure the Indian betel nut grower some security for increased pro-
duction and satisfy the Indian market by-increase in production.

Then, again, Sir, I refer to the sterling debt. Of course, I am not an
expert. I would leave it to Honourable Members like Mr. T. T. Krishnamachari
to dwell upon it, but still, even as a layman it would be very difficult to under-
gtand the position without certain details. As the Honourable the Finance
Minister’s speech shows, we do not know what the existing balance in Account
No. 1 is, and we do not know what amount is to be transferred to Pakistan.
He says that certain amount will be transferred to Pakistan aceount, but he
has not given us the amount we have to transfer to Pakistan account. Again,
some amount is to be borrowed from International Monetary Fund. What is
the amount that we are likely to borrow from the International Monetary
Fund? Again, he has not given us what is the amount that is at our “credit
in Account No. 1 and Pakistan account also has to be dealt with in this con-
nection. Fyen the roughest est'mate has not been given to us of the effects
that the partition has had on external trade. In regard to balance of pay-
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ments with Pakistan also, even the roughest estimate has not been given to us.
Without ‘somie rough estimate, without some material, it is I believe very diffi-
cult’even for an expert to understand the sterling balance position of India.

Mr, Speaker: The Honourable Member may resume his nexf point after
Lunch.

The Assembly then ad;foi&rﬁed for Lunch till Half Past Two of the Clock,

The Assembly re-assembled after Lunch at Half Past Two of the Clock,?
Mr. Speaker (The Honourable Mr. G. V. Mavalankar) in the Chair.

Shri 8 .V. Erishnamurthy Rao: Mr. Speaker, Sir, 1 was just referring to the
new tax proposals. I submit, Sir, that the principle of sound finance should
be a simple tax structure and I t.hmk our tax structure is rather cumbgous. 1
suggest that the l*manc,e Bill as it emerges from the Select Committee may
remove these taxes from the poor and middle-class citizens and if any taxes
are necessary, 1 suggest the Finance Minister may kindly examine whether
we cannot totally prohibit the export of vilseeds so that the oil cake can be
spared for use'in India for manure purposes. The Estate duty can be intro-
duced straight off. Again, Bir, the duty on foreign liquors, cosmetics and
other luxurious articles can be enhanced and the Finance Minister muy kindly
see if there cannot be a small increase on air mail rates. Genem]ly, only
persons to whom-time is money make use of air mail facilities and as a measure
of economy air-mail envelopes and air-mail cards can be printed and supplied
to the people. 1t will save lakhs of rupees in printing und stationery and also
save the time of the people. I also suggest that there should be a stringent
econoy drive in the various Departments of the Btate. Vast sums of money are
given to the research institutes. I want to know if our research is in tune with
the man in the field. I am reminded of a passage from Wendell Wilkie's *One
World where he says when there was a break of cdttle disease in Russia, the
expert did not go in time and prevent the rot. The expert was given trans-
portation for life. I do not want that we should take such stringent measures,
but the researches carried on by the experts must be useful to the agriculturist.
After all, let us not forget thaf our economy is agricultural economy. The
cottage industries should bé To-ordinated with our agricultural production on
one side and on the other side cottage industries should be co-ordinated with
the large industries. Only vesterday the Commerce Minister told us that the
1)r0posals to co-ordinate cottage industries with large industries is still being
cons'dered. I do not see why we should not stop this drain of 110 crores for
purchase of food. The reason for the deficit budgetary position is given as the
great drain on the import of food articles. Sir, can we not make a capital out
of this great Punjab calamity and try to start agricultural farms? The Finance
Alinister has told us that 50 lakhs of persons have come from Western Pakistan
to Eastern Punjab and I am sure without disturbing the agricultural ecomomy
of Fast Punjab or the Delhi Province, we can make use of the experience of
these agriculturists Tor starting agricultural farms throughout the length and
breadth of India, wherever we have got vast arable lands. I wish the Finance-
Ministry, the Agricultural Ministry and the Rehabilitation Ministry may eon-
sider this proposal.

Sir, I find that there is no co-ordinated programme of production in India.
We may be shown the proposals to start the Damodar Valley or the Mahanadhi
Vall®y or the Sindri Chemical Fertiliser plant, but they take about five years
or even more, but till then what is to be the food position in India By the
time the Honourable the Finance Minister presents the next [Bydget, let us
have a drive for pmducmg more food by starting agricultural farms by making
available more manure the agriculturist and let there be a co-ordinated
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planning for production of more food. I fail to see any provigion for such &
plan or for such a drive in the Budget presented to us. o,

Sir, to conclude, I would only pray with the Finance Minister Lead Kindly

Light to the next step, but I want that step should be s firm-.one, & correct one
aund a right one. [

Shri R. R. Diwakar (Bombay: General): Mr. Speuaker, Sir, 1 join with my
predecesgors in appreciating the Budget that hus been presented to us under
the difficult circumstances through which we are passing; but at the same time,
I will not have done my duty if I do not point out certain defects and offer
some criticism on the proposals made to this House. The Budget proposals
ou that day were really heard and followed with rapt_attention by a very full
House. The proposals were very well padded by a piece of poetry in the begin-
ning as well as in the end, but in between there was a pudding or a cake which
was reelly of mixed taste and as we went along analysing, we found certain
important defects in the proposals. My friends have sdid that there is a lack
of general overall planning in the proposals. Really speaking after freedom.
ha been won, the first thing that we ought to have done was to seriously
uddress ourseives o u long-terin planing rather than to a kind of hand to
mouth economy and hand to mouth proposals. I am quite aware, Bir, that
the problems which face the Government and which are still facing are such,
that thex are chasing each other with great speed and we have very little time
to consider long-term proposals. But this is a kind of vicious circle. If we
do not address ourselves to long-range proposals we shall never be in a position
to solve adequately even the day to day problems that arise. And therefore
even in the midst of these difficulties that surround us overwhelmingly we
have to take particular pains to see that we have some definite plans before
us to'solve the various problems that face us. Though we all take a very
optimistic view of the present position and though the Finance Minister has
tried to prove our position to be sound by comparison with the United Kingdom
and the United States in the matter of public debt, ete., I do not think. that
so far as the general deterioration in our economic position is concerned, we
have either turned the corner or that we have got over the difficulties.

No doubt, our Finance Minister has tried to stimulate and give incentives
to industries in our country; but I should like to po'nt out that lightening of
the burdens of taxation or giving some relief here and there regarding super-
tax or business profits tux is not really going to stimulate ‘ndustry to the
extent the country needs. In fact, if we study the reactions of the industria-
lists and of the share market we see that there is a demand for greater relief and
the share market does vot seem to have improved on account of the proposals
made. That clearly shows that there are various other elements as well
which go to stimulate industry and make money flow into preduction.

Sir, our economie condition cannot improve umless two or three verv im-
portant things happen. One is that we should not be obliged to go to the
foreign market for food; because that ties us down and limits our purchasing
power of capital goods and other essential goods we require for the development
of the country. As regards that point, other Honourable friends have ..lealt
with it. All T wish to say is that the subsidies that have been earmarked for
food in this country must be used as carefully as possible to see that agricul-
turists really improve their methods of agriculture and that there is a perman-
ent ga'n from the money thus spent. Otherwise it may happen that ell this
money would give a temporary stimulus snd nothing more. That is not really
enough. We are told that we have & deficit of about 6 per cent. in food. That
is not a very big percentage to be wiped out if real improvements are carried
out in the methods of agrieulture.
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The second important thing naturslly is the production of consumer goods
herq f course the Finance Minister has made an effort by giving some relief
fto industrilists here and there. But, as I pointed out just now, there are
various other things which are necessary, 1 may just enumerate a few of them.
For instance, there is the trausport bottleneck which has ‘been admitted by the
Finance Minister. Then there is the queston of availability of capital goods.
And we see that out of the sterling balance about 13:18 crores of rupees only
is available for multilateral convertibility; and possibly the purchase of capital
goods may be handicapped not only by non-availability but by our limited
power to purchase.

Then the question of raw materials is there. Not all the raw material
that we want for numerous industries do we get here; take, for instance. a
number of chemicals. I know that sometimes for want of caustic soda ofsome
such simple chemical, industries like those of soap and other things are held
up for months.

Then there is also the important question of technical skill which comes in
the way of production. Last but the most important is the question of will-
ing labour. That point has been very well touched upon by my honourable
friend Mr. Shastri. But 1 wish to point out that this question of labour is
not going to be solved by a temporary truce for three years. A truce is often
utilised by both part'es for preparing for the next battle, and in this case too
that may happen.- Even the truce that has been concluded does not seem to
be in operation at all. But even if it begins to operate seriously, 1 do not
think that unless there is a clear policy by which we lead labour to believe
that within a measureable space of time—they are going to be prospective
partners in production and in profits, they would really be helpful or that a
psychology can be induced in them which would be very helpful to our indus-
tries. I would therefore plead for a very long-range policy in this matter. If
cupitnl is important, lnbour is equally important; and unléss labour is made
a willing partner in this whole big drive for production, T do not think we shall
be able to step up production to the extent that we want.

About Defence expenditure. I should like to point out that it contmues to
be as heavy and as high as in the days of British rule. There was a resolution
before this House in the last session that a national mil'tia should be raised.
That Resolution was no doubt withdrawn on sn assurance from Government.
What the Resolution dimed at was that the citizens of the country should be
given some kind of military education by which they would be able to supple-
ment the army in times of emergency. But I do not see any such propossl
in the budget this time.

Then about msass education Tfor citizenship—as one might eall it—that too

is lacking in the whole programme. Thet is a very great constructive pro-
e. For the lack of it we are suffering immensely gince the communal

virus has spread and entered into the roots of our social and‘po]l.hca.l life. Tf
that is to be removed by a long-range programme, then education of the masses
on a national basis and on & national scale is the only remedy. That too, un-

fortunately, we miss in this whole programme.

As regards taxation proposals, my friends have pointed out many defectg,
I want, to touch only one, the taxable minimum in ineome-tax'whmh today is
only 2,500. I would like to point out that that ought to be rmsefl to 8,500 to
give relief to persons who really need relief. The prices .of ag'ncult.ura] pro-
ducte and manufactured goods have pone far over 300 per cent. since 1039
.and so this relief is very much needed and the loss can be made up by a slight
change here and there in the sdales above that amount.
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With these few words, 1 commend my suggestions to the Fouse aud %o
the Honourable the Finance Minister. Y suggeations € Ho ud

E. T. M. Ahmed Ibrahim Sahib Bahadur (Madras: Muslim). It is a matter
for gratification that the Honourable the Finance Minister has been able, with
his wonted dexterity and cleverness, to almost balance the budget, which
would otherwise have shown a heavy deficit. It is also a matter of pleasure
that he has been able to confirm the assurance that he gave us last November
that the fiiancial posifion of the country is iutrinsically sound, even after a
deteiled investigation of the financial position for & longer period.

He has also rightly emphasized that the paramount need of the countiy: is
to stimulate production and for that purpose he has been able to lessen the
taxation on certain businesses and industries. 1 would submit that the desired
effect would not be produced by merely lessening the severity of taxation.
The coumtry still has to obtain from the Government an assurance regarding
the scope and extent of private enterprise. Atternpts have been‘made on pre-
vious occasions on the floor of the House for such an assurance and I am yet
to see any such assurance given to the fullest extent.

Now, 8ir, for the purpose of stepping up production we require captal
goods and for that purpose we have to get an adequate quantity of foreign
exchange resources. Unfortunately as a result of the negotiations between
the British delegation and our representatives, we have not been able to
secure an adequate quantity of foreign exchange resources. On the other hand,
even compured with what we were able to get last time the amount has been
considerably reduced now, though when the delegation came to India it was
pointed out that Egypt had been able to get almost double the foreign exchange
this time, and that it also got gold reserves, but in spite of the fact that we
are badly in need of foreign exchange both for our capital goods and for the
purpose of import of foodgrains, the amount of foreign exchange resources at
our disposal for the next six months have been reduced and for whatever urgent
need we have to meet, we have to draw on other resources like the Inter-
national Monetary Fund and to exhaust even resources like the Post-war
Dollar Fund. I hope that the Government will take the rnatter further and
try td get more foreign exchange resources for our country.

As regards industries I would lay emphasis on three industries. First of all
comes the tanning industry, which is the largest exporting indushy of my
province and the third largest exporting industry in the whole country and as
such it deserves proper consideration at the hands of the Government. After
sll we want more exports and for the development of these industries the
necessary raw materials must as far as possible be made available in the coun-
try. Since a long time there has been a demand for the imposition of a fair
export duty on sking and hides exported to foreign countries. For the deve-
lopment of this industry, it is necessary that a high export duty must be im-
posed on these vaw products. By imposing such a duty we will not in any
. way be suffering any loss because the world cannot but get our sking and hides

either in the raw form or in the tanned condition; it is always preferable in the
interests of the country to send out our skins and hides in & tanned state and
the world cannot do without our tanned skins and hides because in no part of
* the world is such a quality of tanned skins and hides being produced. There-
fore, we will ot be affected adversely if we impose a high rate of export duty.

L Again, with regard to the mineral resources, T would point out that wﬁa.'t-
iever may have been the intention of the previous bureaucrstic Government in
not helping the mineral resources of the country, it is time we took measures
for its development. It was at one time thought that South India was &
burnt out land geologically. But now it has beem found that there dre very
rich mineral resources there. Recently coal has been found and also iron ore
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in the district of Salem; it is said that the iron mines are inexhsustible. On
the floor of the Madras Legislature it wus mentioned thut the Government of
India is not willing to send out even the necessary number of officers to survey
the geological resources of the province. I would appeal to the Government
of India to render the necessary help in not only surveying the province with
regard to the mineral resources but also in tapping those resources speedily in
the most profitable manner for the good of the country.

Wheun the Finance Minister imposed last November a heavy export duty on
Handloom cloth, those who were engaged in the industry pointed out that the
industry could not and cannot stand such a heavy duty and I am glad that the
Finance Minister has realized the justice of the contention of the industry and
has removed it. But along with that he has removed the export duty on
yarn. Well he may be aware that the handloom weavers, especially of my
proviuce, are getting no more than 10 days yarn in a month. Such being the
case, how can you export yarn outside the province? Therefore, it is better
that we impose » heavy duty on the export of yarn, so that the people may
have a proper livelibood by working for a larger number of days. We can
send the finished products outside. There is also & sort of excise duty on the
yarn. That is being consumed by these handlooms, and it is necessary that
that excise duty is also withdrawn in the interests of the development of the
handloom industry.

Again, Bir, the Madras provinece has become very much trade-mark econ-
scious and it is deplorable that even now after the Trade Marks Act has been
in operation for the past six years, it has not been possible to establish a Branch
office in Madras. The people in Madras have to go to Bombay or Calcutta
for making enquiries and getting the necessary assistance from the Govern-
went offices concerned. Tt s high time that « Trade Marks branch office
is established in the province.,

Bir, I feel compelled to mention another important matter. The Government
. of India baoned the Muslim National Guards Organisation throughout
LRSS ‘he whole of India. Certain arrests have been made in Madras and other.
Provinces I would like to emphasise that this organisation was not at any
time intended to commit nor had it at- any time engaged itself in acts of
violence, nor was there any disposition on its part towards acts of violence......

Mr. Speaker: I believe that is & provincial subject, as the banning of the
organisation must have been done by the Government of Madras.

K. T. M, Ahmed Ibrahim Sahib Bahadur: The organisation was banned By
the Goveinment of Tndia. When we approached the Madras Government we
were definitely informed that thev have no discretion in the matter and that
they were acting only on the orders of the Government of India.

‘Mr, Speaker: The question is by whom the orders banning the Muslim
National Guards were issued. 3

"The Honourable Sardar Vallabhbhai Patel (Minister for Home, Information
and Broadeasting and Stafes): Tt is the Provincial Government. No ders
have Leen issued by us. -

My, Speaker: If there is any grievance on that matter, it should be raised
in the Madras provincial legislature. ‘

K T, M. Ahmed Ibrahim Sahib Bahadur: The Provincial Government said,.
that they ‘acted on- the orders issued by -the Government of India. The
organisation was banned by the Government of India.............. )

- .

Mr. Speaker: Is there afy authoritative statement fo that effect?
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Pandit Lakshmi Kanta Maitra (West Bengal: General): I can underst.aud
ruising a wmatter like this in connection “with the Finance Bill but how is this
-germane to the General Discussion on the Budget?

Mr, Speaker; That is another pomt Let us be cleur as to whether this
order wo's issued by the Government of India or not.

Mr. B. Poker Sahib Babadur (Madras: Muslim): I can authoritatively state
the Honourable the Premier of Madras told us when we waited on him in
deputation, that he was actirfg on the orders of thy Government of India and
thut he had no discretion in the matter.

Mr. Speaker: 1 thought he must have said very probably that he was acting
on the advice of the Government of India. But that is a different ‘matter.
But here the Home Minister says that no orders were issued by the Govern-
ment of India,

Bhe Honourable Sardar Vallabhbhaj Patel: Advice ha.x, been given to all
provinees to ban all private armies.

K, T. M, Ahmed Ibrahim Sahib Bahadur: We have rmsed the matter on
the floor of the provincial legislature also and we have had no remedy. Not
a single person who belongs to this organisation has been released, whereas
people belonging to other organisations are being released from day to day.

Bir, 1 was spesaking about trade marks registration. People have to go
either to Hombay or Calcutta for the purpose of registering trade narks.
Theie is provision under Section 76 of the Indian Trade Marks Act for the
establishuient of branches. Ewven small States like Cochin and Udaipur have
branches on o reciproeal basis. Why should a major province like Madras be.
denied the right of having a trade marks office, 1 cannot understand.

I come now to the Madrag High Tourt. Out of the total strength of 16
of the High Court Bench of Madras, including the two temporary judges, there
are now only & judges and the vacancies have not been filled .up for some-
time, with the result that on certain days of the week the adimission court
does not even sit; no judge sits for the disposal of admission work on some
days. T appeal to the Government to see that these vacancies are filled up
as early as possible.

1 am sorry that the budget does not give any substantial help to the pro-
vinces finaneially.  When the Madras provineial budget was introduced on the
floos of the House our Finance Minister said that he had made repeated
representations to the Government of Indiu for giving us a larger share both
in the income-tax and the corporation-tax. I find here a slight hint that even
the amount promised for postwar development schemes may be cut down if
the Provineial Government does not spend an amount equal to that given by
the Centre. Thege are times when provinces need verv great financiai help
from the Centre. T would appeal to the Honourable the Finance Minister to
see whether it is not possible for him to increase the share to $he provinces
in certsin items of income and whether T¢ is not possible for him to give
favourable consideration to the representations that have been made to himr
bv our Finance Minister.

With regard to food, in the budget speech the Honourable Minister says
that during 1947-48, 110 crores were spent on the import of foodgrains. while
this vear onlv 61 erores will be spent. 1 am sorry that that amount has heen
reduced. T am quite aware of the difficulties with regard to the financial
position... .

The I[onourlble Shri R. K. Shanmukha.m Chetty: 61 crores for the first
half of the current year

K. T. M. Ahmed Ibrahim Ball.lb Bahadur: T do not know whether even
that would be sufficient to meet the demand. The Honourable the Finance
Minister who eomes from my province knows that famine is at our doors ‘an:
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account of the failure of the North Hast Monsoon. Unless we are able to.
get foodgrains in larger quantities from outside the country it would be
impossible for us to tide over the crisis. Thig morning I read in the papers
that the Foodgrains Policy Committee of the Government of Indip has recom-
mended that potatoes, tubers and bananag should be used as food. I do not
know whether it would be possible to make the people use such things for
their diet. Whether they will suit their stomachg and other factors have to
be taken into consideration. We know how the attempt to substitute ground-

nuts for 2 ounces of rice failed and nobody even in the villages was prepared
to take groundnuts.

Then 1 come to the excise duty on tea and coffee, which ig direct taxation
on the poor. In cur province where total prohibition has been introduced those
people who have been addicted to some sort of stimulants would natumally
like to hav: some mild stimulants like tea and coffee and it is not fair that
they should be ssked to pay more by the imposition of this duty.

Another matter is this. When the British Bureaucracy was ruling the
country certain books, pamphlets and brochures published by eminent publie
men in the country,—i.e. by our national heroes—were proscribed and I do not
know why this Government should not lift the ban on sueh books. For
instance,......o

Mr. Speaker: That is a provincial subject.

K. T. M. Ahmed Ibrahim Sahib Bahadur: I refer to books that have been
banned by the Government of India. For instance 1 refer to the famous
article written by Maulana Mohammad Ali in the Comrade under the title of
The Choice of the Turks. With regard to import licenses I desire to point out
that there is very great irreguiarity in the issue of licenses.

Mr. Speaker: The Honourable Member's time is up. 1 cannot permit him
to continue. :

Shri Arun Chandra Guha (West Bengal: General): Sir, if 1 utter a few
words of criticism of the Budget I am not forgetful of the fact that' this is the
first annual budget of Independent Iudia and that this is the budget presented
by the Cabinet of the Congress to which I have the honour to belong. What-
-ever criticism or suggestion I may make is only in a helpful spirit. I expected
that the mew budget would bear some stamp of independent India but I am
-constrained to say that I am disappointed. The budget as presented before
us is just the same type as had been presented year after year up to 1947. Tt
is only an attempt to adjust revenue and expenditure.

But I expected that thiz budget of the new independent Irdin
would make an attempt to adjust our national economy and would
try to odjust the unfavoirable trade balance. That is the real
problem. Unless we can solve that problem it is no use eadjusting
the revenue and expenditure by imposing certain taxes or giving some relief
10 certain categories of people. The greatest malady in our present economy
ig that we have an unfavourable balance of trade. There should be a planned
attempt to remedy this. The first thing we can do is to control thhazard im-
ports. The eystem of controlling import by way of licences ag is prevalent
now is far from satisfactorv. Mostly it is done to accommodate certain in-
dividuals or certain groups of persons who have been in the trade of importing
or exporting certain goods, so that they may not lose their means of livelihood.
But in a free India the importing system should be based mainly from the
point of view of putting our trade balance on a right footing. ~We should try
to stimulate export for which there must be qlnnned economy and s_vst.ems;\tlc
eampaign. The Honourable the Finance Minister has rllghtl_v stresse:i the im-
portance of increasing production. _To increase production he has given some
melief omlv to fhe rich people. He has given them relief by reducing super-tax
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and business tax. But that is not enough. 1t is apparent that this con-
cession to the big capitalists has not satisfied them, The Honourable Finance
Minister ought to have understood by this time that these big capitalists>won't
be satisfied by these petty concessions. ‘They all want to have their full pound
of flesh. "The Finance Minister ought rather to have concentrated ou cottage
industries and on increasing food production. India must have to develop her
cottage industries if she wuants to have u favouruble balance of trade. In the
matter of helping cottage industries the Finance Minister has only given relief
to the handloom industry by withdrawing the export duty on handloom cloth.
in this connection he might have done something more. The Cotton Textile
Equalisation Fund which was mainly derived from the handloom weavers
might have been given as a subsidy to the handloom weavers. s

Asg for food production, there is absolutely no system and no planning. Year
after year our food import is increasing.  Last year it was Rs. 110 croves and
this year it is expected or apprehended to reach Rs. 125 crores or something
like that. If we are to import so much foodgrain from outside and to pay
hard cash for it, it will be difficult for us ever to have any favourable trade
balance. So this is the first point on which the Finance Minister should have
devoted his attention.

Then, Sir, the Finance Minister has imposed excise duty on tea and coffee.
Instead he might have imposed export duty on tea and coffee. T think Ceylon
tea is even now selling at a higher price in foreign markets. By imposing a
small export duty on tea and coffee he might have got enough revenue and at
the same time I think, there would not have been any diminution in the export
of Indian tea o coffee. Instead he has taxed the poorman’s tea. Tea is not
only a poor man’s drink—it is even his food now. 1In towns as well as in
rural areas the labouring classes have almost nothing else than tea for break-
fast—tea or coffee. In Northern India it is tea and in Southern India and at least
in some districts there it is coffee with the labouring * classes  for
breakfast. T would implore the Finance Minister that instead of imposing
the excise duty on coffee and tea he may put an export duty on coffee and
tea which may give him some revenue and also give some relief to the poor.

Then, the match duty ought not to have been increased. That is also a
tax directly on the poor consumers. The town people have mostly got their
electric lights. Except the smokers they do not use much of matches. But
the rural people have alwavs to use matches, and this article essential necessity
should not have been taxed rather the tax should not have been increased.

As regards our sterling balances for the next six months we have got
on’y 18 million sterling, or Rs. 24 crores. Of ecourse there is a balance of the last
six months which may leave us some fair amount at our credit. Even then,
of this Rs. 24 crores we will have only Rs. 18 crores which will have dollar
convertibility. = Because we have only such a small sum at our disposal, in
regard to transactions with dollar redions we shall have to borrow from the In-
ternational Monetary Fund. 1 do not know what interest we shall have to pay
for this and who will pay it.

As regards the different heads of expenditure naturally Defence consumes
more than 50 per cent. including capital expenditures. Defence expenditure
has alwavs’been the target of attack from the nationalist benches in the past.
But in Free India we shall have to build up our defences and we do not grudge
this expenditure. ~We only wish that the money mayv be rightly spenf. In
this connection T must say a word about what the Indian Army has done for
evacuating millions of pedple from Western Pakistan to Tndia. Tt is splendid
and thev have done immense service to humanity and to India. And what
thev are now dojng in Kashmir we appreciate and recognize. Yet T think”

-
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there might haye been some economy and some money might have been better
spent. One point I would like to stress, namely, that there should no longer
be any such thing ss martial and non-martial races in the Army. No distinction

Lke tha shoud e prolonged. ¢

While speaking on the subject of defence I must mention West Bengal.
India has practically two frontiers on the eastern side—one Assam with China
and Burma and snother, West Bengal with Eastern Pakistan. Unless the
position of Western Bengal is strengthened it will be very difficult for the
Indian Union to-defend her frontiers from that side. So I hope the Goverument
a8 a whole and the Defence Department will give due attention to the defence
of West Bengal by strengthening its position and developing Home Guards and
Frontier Guards there. That is of the utmost importance not onlv for the
defence of West Bengal but also for the defence of the whole of Indin.

1{1 this connection I fhust also point out another matter.  What is happen-
ing in East Bengal should also be remembered. One crore and twenty-five
lakhs of people are involved there. What has happened in Western Pakistan
is nothing in comparison with what may happen in Eastern Bengal and Western
Bengal. I do not want to be panicky. We have been trying our best to keep
our people in Eastern Bengal and we have asked them not to leave their
hearth and home, and not to cross the frontiers. We have been tryving our best
and on behalf of the Congress of Bengal T can say that the Bengal Congress have
been doing all that is possible to allay the people’s fears and to restore com-
munal harmony.  Yet things are becoming verv difficult for the minority com-
munity in East Bengnl. and for that also the Defence Department and the
Relief and Rehabilitation Department should have some provision even from
now. In the Westem Punjab, Sind and the Frontier, the government were
taken almost unawares. A similar situation may not face them again. They
should be prepared against a possible development of such a contingency in
Eastern Bengal.. That contingeney will be like an avalanche before which
the whole structure of our infant state may have to crumbie. So from now
on the Governnient should pay utmost attention to defence as well as to ather
matters in Western Bengal.

The Finance Minister hos imposed certain extra charges. He has raised
the surcharge on trunk tel=phone calls from 40 per cent. to 60 per cent. and
he has increased the recistration fee from 8 to 4 annas. These increases vield
an additional revenne of only 40 lakhs. T think he can easily forego this. 40
lakhs is not a big sum: ‘and the increase of the registration fee may hamper
the development of business, trade and commerce. Tnstead the Finance Minis-
ter might have given smme more attention towards economy. He has made a
token economy cut of 2% crores. That is nothing compared to the expecta-
tions of the people and the members of this House. There ought to he more
economy. There should be a svstematic attempt at economv in all the de-
partments. '

Then before concluding, Sir, T must say a word about the income-tax allo-
cation. T do not know on what basis the Niemever Award has suddenly been
upset. It is an interim arrangement. West Bengal has been given only
12 per cent. while it was previously getting 20 per cent. Undivided Bengal
was getting only 80 or 40 lakhs of rupees from the East Bengal regions as In-
come Tax collections. As regards population, West Bengal has still a larger
population than Bombay. Then why Bombay is getting 21' per cent. and West
Bengal is getting 12 per cent.? T expect the Honourable the Finance Minister
will look into this. Bengal has already suffered much due to many causes—the
war policy of the government, famine, communal rioting and last of all due fo
wartition, and T hope our Congress government will no_t. inflict any more injury
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or create difficuities for West Bengui in recouping herseif. o, before cou-
cluding, 1 implore ahe Finance Miwuster to allocate s larger sum. 1t is au
interim “arrangement after all. lill we can reach a final settfement les  the
previous arrangement stand and 20 per cent. be allocated to Bengal.  The
Finauce Minister concluded his admirable. speech by saying *The next step is
enough for us if it is illumined by vhe stur of our ambitiou and fortified by the
faith in our destiny.” I say this will not be enough. The whole budget should
bear the stamp of the Congress purty. Unless we have also the torch light
of Gandhian socialism and Gandhian social ideas, 1 .think the whole budget
will becume a failure and Independent India cannot be satistied with a budget
of the stereotyped class that has been presented year after year before this
House. With these few words 1 commend my suggestions to the Honourable
Finance Minister.

Mr. Speaker: In view of the large number of Honourable Members who seem
to be,anxious to speak, I am reducing now the time-limit from 15 to 10 minutes.
A larger number of people will be able to speak if I'cih suntch away 5 winutes
fram each.  Ordinarily therefore 1 would allow 10 minutes axcept in special
cages where I may allow a few more minutes.

Shrimati Dakshayani Velayudhan (Madras: General): Mr, Speaker, Sir,
instead of giving some sort of joy during the presentation of the budget, just
the opposite has happened, and | must say that this budget is not in any way
~different from the budget which was presented by the British Government in

former years. We can say that this is a budget of free India but we cannot
say thav this is a budget of Swaraj. We all heard the Finance Minister qusting
the words of Gandhiji, but one is surprised to find that the budget is devoid of
sy spirit of the Gandhian ideology or the Gandhian ideals of ecomomy. So
we have either to accept this budget or reject it on its face value. The only new
item in the budget is the expenditure on Relief and Rehabilitation Adminis-
tration. All the other items are as they weie in the former budget, and we
find in the budget the same figures, the same form, the same meaning every-
thing. ~ We sll know that the British Government tried to keep the people
away from the administration of this country and they did not provide us with
any details of the expenditure or anything of that kind. 1In this budget also
one fails to see any detail or explanation of the various items of expenditure
-involved. If we take, for example, one department, we find this. They are
given like this:

Becretary 1, Deputy Secretary 1, Assistant Secretary 1, and other officers 54.
One fails to understand what is mieant by other officers. T think it would be
better if the designations and the grade of all the officers are given there, and
the number of the different kinds of officers. Then also we are not provided
with details of the establishment, and there is also an item called ‘Miscellane-
ous.” These arve all items which involve crores of rupees.

To keep his promise to the capitalists he has tried to please them by re-
ducing the taxes on them and the Honourable Finance Minister has tried to
balan~e the budget by indivect taxation of the poor man. We could have wel-
somed even a deficit budget if it had given any relief to the common man. T do
not thiuk it would be a repetition if I were to say the budget has taken away
even the small comfort that the common man enjoved by taking a cup of, coffee
or tea. Two days back I had to pay an additional three annas for u pound of
coffee, and during the introduction of the budget they knew ahout the duty on
ten and coffee and the dealers had begun exploitation even before the budget
-enmie into operation. I think a wiser method would have been to impose a
duty on costly drinks like whisky, brandy or wine. If such a step had been
taken many people would have become irritated. If that course had been
adopted it would have paved the way for the introduction of one of the construc-
tive programmes of the Congress, namely prch.ibition‘ -

»
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_ Bir nowadays one hears much about ‘production’ ‘production’ ‘more produc-
tion.” As an jucentive to the capitalist taxes on business have been reduced.
But I'fail to understand what relief this budget is going to give to the common
man, I must in this connection bring to the notice of the Honourable the
Finance Minister that production dves not depend on the capitulist ‘alone. We
find people -going without cloth not because there is no cloth in the country,
but because the purchasing power of the people is limited. People go without
food 1ot becuuse there is no food in the country, but because they have no money
to purchase food.

.1f you go through the budget you find that huge sums of money are set
uside under each Departinent for the expansion of Departments, increase of
staff, etc., but when you come to Departments like Labour and Education,
they are left as they were before. ~Not even an attempt has been made to
make an experiment in compulsory education; even the basic education scheme
which was so dear to Gandhiji, has not been given a fair trial. In short ‘in the
first budget of free India one fails to find any ideal. It is only confined to the
exploitation of the poor tax payers to meet tEe demands of a top-heavy adminis-
tration. The Congress Government have been repeating time and again that
they do not approve of the top-heavy administration, but when they have the
power they let the old state of affairs continue, and are content with putting
forwurd some excuses. It is therefore imperative that in order to do justice
to the poor people of this country some sort of policy should be evolved by which
the economic structure of this country will be chenged and the disparity iu
the income of the rich and the poor be made little or nothing. It is the duty
of the Government and of the Honourable the Finance Minister to see that
something is done for the relief of the common man by taking into considera-
tion the suggestions put forward by the Honourable Members of this House.

Shri Rohini Kumar Chaudhuri (Assam: General): Mr. Speaker, Sir, it is
unnecessary 1 think for me to congratulate the Honourable Minister for Finance

for his budget, because not only fairminded men, but also members of fair sex

[Ai this stage Mr. Speaker vacated the Chaix, which was then occupied by
Shrimati Ammu Swaminadhan (one of the panel of Chairmen)].

have already done so. There is absolutely no doubt, that the author of this
budget is & man of great talents. It is quite obvious that his talents are of a
very high order. But the budget has been elusive. A rich man going
through the budget speech will exclaim: *‘Well, look here, our old friend Mr.
Shenmukham Chetty has not entirely forgotten us. The Congress benches
which he now adorns, has not been able to spoil him yet.”” That is the
first reaction. But when the rich man goes deeper into the budget he finds
that his first impressions were not correct. If he has been given something by
one hend, that has been taken away by the other. The poor man on hearing of
the remissions of certain taxes exclaims: "‘Look here, I had misjudged him.
I had unnecessarily listened to what the socislist leaders have been saying—
in fact some of them went to the length of saving that he should be withdrawn
from the Treasury Benches.’’ "That was my first impression also when I heard
that the tax on betel nute was withdrawn. When I go further into
the matter T find that it was merely a will-o’-the-wisp which T was
running after. When I think of the tax on tea, when I think of the increased
tax or matches, I see that T was mistaken. It is all like this. You dream
of getting large amounts of money; you tighten your grip on the nuts you
suddeniy wake up and find that there is nothing in your palm. A great dis-
appointment! 1 have personal experience of that kind of disappointment.
Here in Delhi where only one gallon petrol is given for each day of sitting, we
feel great want for this and on one occasion I dreamt that I had sheafs of peérol
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coupons—I1 tightened my grip and roused myself only to find them gone. The
Honourable Finance Minister has done the same thing in matter of distribution
of receipts and burdens. As between the rich man’s claim and the poop fman’s
claim, he has behaved exactly like the one who distributed chesse between the
two cats; and after cutting one portion from one share and another portion
from another, he has taken the main quantity of cheese for himself—when 1 -say

for himself, I mean he has added to the public exchequer—he has not given
much to others.

Mudam, I am very glad that I have this opportunity of addressing you in the
Chair. My honourable friend the Finance Minister has proved a veritable
juggler. He has the whole set-up of a juggler, and if he had only the magic
wand he might have been able to compete with the best Continental magicians
of the Western countries; but our Indian jugglers have always been far more
effective than the European jugglers. 1 have heard the budget speeches of
European Finance Members, and 1 am sure their jugglery wouid pale into in-
significance compared to our jugglery. Madam, after all, Indian jugglery is
superior.  Everybody knows, and 1 think wou have seen it, that the Indiau
juggler has his Bhanumati. That Bhanumati is not any woman or lady; it is a
figure in & wooden frame which every juggler carries about with him. The
Bhanumati in the case of the Finance Minister was a steadfast determination
to get all he can for the Government of India so that the country may advance
in the way of progress. .

I think, Madam, it is hardly vecessary for me to remind the House that
1 come from Assam. So, I would just briefly state some of the grievantes of
that Province. When my honourable friend Sardar Patel went to visit our
Province—he had the courage to do so; other ministers of the Bench wou d not
dare because there is a prejudice against Assam that whoever goes to Karmrup
never comes back; there is a popular belief that in Kamrup one would be cou-
verted into a lamb. When Sardar Patel went there and be had given us the
agsurance that whatever is needed for the development of the Province, he
would always be prepared to give. But, Madam, I find myself sorely dis-
appointed when I look into the Budget: there is nothing special given for the
development of that Province. That Province is a double frontier; it has not
only to protect the frontier against Pakistan, but it is also generally speaking
the Eastern frontier. But what have you got there? What additional ad-
vantage have we got there excepting the fact that the original promise, which
was made perhaps by Sir Archibald Rowlands or somebody else, has now been
repeated? Nothing new has been given to us.

Certainly, 'T am grateful to the Honourable Minister for removing the tax
on betel nuts, which was a pressing tax and cruelly realised. But he had
raised the tax on tes. Madam, tea is a beverage, it is almost a food.

Shri T, Channiah (Mysore State): Madam, I congratulate the Honourable
the Finance Minister for the way in which he began his speech when he pre-
sented free India’s first Budget before this House; and also the way in which
he ended his speech is a thing.which is to be noted. He began by paying a
tribute to Mahatma Gandhi, and at the end of his Budget Speech on Saturday
last he concluded with the words, Lead Kindly Light. Of course, Madam, it is
very good and it is very kind of him to say such words. But when I read
those words, the very essence of Mahatmsa Gandhi’s idesls do mot find a place
in the frame-work of the Budget. One of the objects of his high ideals, namely,
the unprivileged people, the Depressed Classes in the country, who forny about
one-fifth of the population of India, have been totally neglected and no mention
in the whole of the Budget has been made about the Harijans. T feel very
sorry for the very unkind attitdde the Finance Minister has taken towards this
aspect of the problem, of the amelioration of the depressed classes. .

-
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Maflam, l:am really worried in one or two respects, Mahatma (andhi
wantea that the Hurijans in Indin should form the strength of the Hindu com-
munity and that unless they are elevated Hinduism would be lost. They are
he real tillers of the soil; they form the backbone of the country; they are the
real warriors in times of danger. Mahatma Gandhi wanted in his life time
to see untouchability removed; and we the Harijuns in India feel that God has

natched him away and we find no help at the present time. We thought that
the first and foremost priority of this Government was o take up the ameliora-
tion of the Depressed Classes. They are lubouring in India, as you can see,
under very great disadvantages. Not even a single rupee has been allotted for
their amelioration anywhere in the Budget.

liet me place before the Honourable Members of this House the various dis-
advuntages under which they are labouring now. Wherever we go in villages,
we see most of these depressed classes, those who are weavers, tanners and
mochis, they have no place because the modern machine has replaced their
work.  Therefore, they cannoti find any employment Government has not
thought of helping thern. say, for instance, by way of co-eperative societies, hy
way of cheap credit, by way of selling raw materials and improved methods of
‘mauchinery and by way of giving loans to these people. No such thing has been
provided in the Budget.

Another aspect which 1 want to menwon is that the artisans and tenants arve
suffering from very great poverty because most of them are involved in debts.
Most of the depressed classes in rural aress are under the system of born-slavery
because on account of extreme poverty and on sccount of their indebtedness,
the¥ cannot free themselves from these zamindars. What is the Government
-going to do for that? They have not stated auy definite policy in regard to the
amelioration of the eondition of the depressed classes in India.

First and foremost, -the depressed classes in India want educational facili-
ties.  As we ean see, they have not been given any residential schools or hostels.
They should be provided with these things. There must be legislation to
abolish born-slavery and also serfdom. Tegislation should also be bronght for-
ward to remove soeial disabilities,  TUnless social disabilities are removed and
the ecanomic condition is improved, T do not think the depressed classew i
{ndia can ever come forward and assume equal status with other communities.
| eathered from the Prime Minister of India very recently that unless the de-

ressed classes are made to stand on equal level with other communities, we
cannot boldly sav that we are having a real democratic Republic of India.
Unless the ﬁresént Government takes it into its head to lift ¢he depressqd
classes, to bring them on equal footing with others, to improve their economic
condition, etc., I do not think that the democracy in the true sense will he
‘nchieved ; it will remain a dream. _ __ B

Tn these circumstances, madam, there is nothing for me“to apprefiate,
nothing to congratulate the Honourable the Finance Minister upen, as he has
not set apart any sum either for the educational facilities or for the large scale
housing-scheme of these depressed classes. :

An Honourable Member: This is more of provineial concern.

Shri T. Chanmiah: May be, but the Government of India have not definitely
stated their policy towards the depressed classes. That ie why I am mention-
ing this. I wish that the Central Government take earnest steps to improve
the condition of the depressed classes, which is entirely their duty and not that
-of the provinces. g

Madam, T thank you. i _

Dr. V. Subramaniam (Madras: General): Madam Chairman, after the
"decease of the Father of the Nation, this is the first Budget which the Finance
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Minister has placed before this Asgembly. We kuow the difficulties in placing
this Budget. 1 am not going to repeat every subject which has been dealt with
previously by my honourable friends, but I have to mention a few poinis as &
common man, as & representative of the people, in regard to what the man in
the street thinks and what he wants. .

First of all, I take the concessions given to the . business people. The
Business Profits Tax has been brought down from 16 2/3 per cent. to 10 per-
cent., and the abatement amount has been raised from one.lakh to two lakhs.
All these proposals 1 quite welcome. But while 1 have no ebjection to raising
the maximum amount for which super-tax is to be levied, there was no neecessity
to reduce the rates of super-tax.  As regards the Business Profits Tax, no doubt
they are having the benefit, but I have my own doubt whether the benefit ob-
tained will be utilised for the benefit or for the increase of business in the land
80 that the national wealth may be increased. If it had been a condition that

' the busit®ess people will invest that amount for the enlargdement of their busi-
ness, .it would have been very gpod. Anyhow, business people must invest
that saving at least in Government bonds so that it may be of some use. Other-
wise, if it is possible—I will welcome such a proposal-——some enactment may
be made that the three crores of rupees which will be saved should be diverted
to a business concern and short-term proposals should be brought forward for the
industrial development of the country. Of course, I do not know the legal im-
plication of this suggestion, but I am merely giving out the idea which strikes

_my mind.

Then, Madam, iz order to give relief to the ordinary common mean—the
middle class people—it was suggested that income-tax must be exempted up
to incomes from Rs. 2,500 to Rs. 3,500. T do not know what will be the idea of
the Honourable Minister. Anyhow, as an alternative relief, I think the income
of those people who get below Rs. 5,000, at least 10 per cent. of it may be
exempted from income-tax so as to give them house-rent relief and other
benefits. Let me illustrate. Suppose a man is getting Rs. 8,000 or 4,000, he
may be paying Rs. 60 or 50 as house-rent; that amount can be deducted from
hig income and the balance may be taxed as income-tax, so this will give some
arelief to the middle class people. )

The other thing, Madam, is that after the attainment of freedom we wan}
to encourage cottage industries. I have great faith in the Hhadi scheme. The
different provinces are putting up different schemes. The Centre, as a token,
might set apart a certain sum, say a few lakhs, and make grants to each pro-
vince, so that each province may put in Khadi schemes as a national and
economical emblem so to say. We can then call it more of a national policy.
We want a national tinge in the Budget.

Then we want prohibition throughout India. It is a provincial concern; yet
some relief must be given to the Provinces by the Centre in this respect also.

Then about coffee and other things, my honourable friends have already
taken that portfolio, so I would not talk about them.

As regards the export duty, there are many articles which could have been
taxed. Take the case of mica. An export duty can be levied on mica. There
are many such articles. I have not got the list of all articles that are being
exported to foreign countries. )

As regards prohibition, I thought we will be having prohibition even at Delhi,
but Dethi ix not Zoing dry; I think it is already wet. T would suggest that foreign
liquors may be heavily taxed, so that we can increase our income.

7 Next to Defence, food, clothing and housing are the most essential
e thinea in the country and as regards food problems there {a no use
in getting food-graine from foreign countries to the tune of 50 or

60 crores. At least 200 crores may have been takep as a loan and that* loan
may be given for Provinces for the construction of tanks and wells as a short.
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term measure, for the reason that Damodar Valley and Gther large scheme
will take at least ten yeers for its completion. It will be a really a long-term
relief, and as a short-term relief the Provinces must be helped with some amount
for one portion as grant and one portion as loan, so that small tanks wells and
other irrigation channels. may be dug. In this way the Provinces might be
mude self-sufficient.  After all, if the problem in the province is solved, na-
turaily the Centre will have no burden after some years. I hope the Honouruble
Minister will consider these matters,

As regards medical relief, I must say that the medical system in our country
is far below the average in foreign countries and it is not at all touching the
villages. 1 heard many interpellations in this House itself regarding the
Ayurvedic system. Even today more than 85 per cent. of the population of
India are being trewted by the Ayurvedic system, but there is no plaa: for it in-
the Budget. The Honourable the Health Minister was very kind enough to von-'
sider this subject. I know it may be a Provincial Concern. 1 feel that all
research must be made a Central subject. Research in medicine or research
in agriculture or research in any subject whatever it may be—there must be co-
ordination between the Provinces and the Centre. There is no co-ordination
between one province and another and even the Centre when finding out certain
research as good, they are not being utilised by the Provinces or for the use
of the nation itself. ~The provinces are going in one way and the Centre in
another way. I think that every branch of science and research must be
brought and co-ordinated. Then only the nation will be developing.

As regards the housing scheme, though it is a provincial question, co-opera-
tive housing schemes can be started and the provinces may be induced by token
grants and in that way they may be compelled to take up the schemes on a
uniform basis.

As regards engineering schemes, 1 feel that there must be co-ordination
between Provincial highways and national highways and in each and every de-
partment there must be a proper, thorough overhauling and co-ordination.

Madam, the Budget which the Honourable Minister has put before us is a’
satisfactory one and I congratulate the Finance Minister on it. 1 am sure that
when relief is necessary for.the poor class of people, it will be forthcoming.
With these words, I resume my seat. :

Shri Lal Mohan Pati (Mayurbhaoj State): This is the very first opportunity
in.my life to congratulate the Finance Minister of the Independent India on the
ceeasion of his presenting the annual budget before the House for consideration
and sdoption. While I would join in chorus with all the other Honourabig
Members who have spoken before me in congratulating the Honourable the
Finance Minister, I, however, while congratulating him reserve the right  of
making certain observations, which, 1 think, are not only relevant but pertinent
to the questions at issue now. The whole budget has been prepared and pre-
cented and over which the Honourable the Finance Minister have enlightaned'
the House by quite a lengthy speech, explaining matters as sufficiently as under
the circumstances would be possible. © 1 beg to observe that I have not been
quite satisfied with the budget now before us.  This budget appears to me
nothing better than the old wife in a new saree. It is almost the same old-
faghioned budget which used to be presented in _th:a house from year to vear
but only with certain changes here and there. Now so far as - the  nation
is concerned, we have all been shouting both day and night that ours is a free.
countrv, we are the legislators of a free independent sovereign India and this is
the first budget of such a free and sovereign India. Now in that case for a
people like that the two things which I consider to be the most vital and im-
rortant are the nation-building programme and the nation’s saving programms.
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"“hese are the two vital factors on which the new born freedom of our country
must give the fullest possible attention. So far as these two astters are con-
<erned, I confess I have failed to find any such thing in the whole budget, which
is quite a lengthy one. There is nothing which inspires confidence that our Govern-
ment is going to have a sufficient nation-building programme or a sufficient nation
saving programme before it. ~There is no plan either for the purpose of nation
saving or for the purpose of nation building. It _is something like
this: A physician may be going on his way and he prescribes some medicine or
something like that and whether it fits in or not with the disease, he does not
care to know what is the disease or the true remedy of the disease but adminis-
ters some doses and goes away. There does not appear to be any such thing
in the budget which goes to the very root of our disease. We have -been
spesking and speaking quite for a long time. The country is poor. We have
been importing into India foodgrains worth 100 crores from year to year and
there should be an all-round attempt made for growing more und more food,
but Mnerely saying this would not suffice. ~There must be some definite, eon-
crete plan and there must be a definite attempt made for the execution of the
plan.  Bo far as a plan is concerned, there is sbsolutely nothing to be found in
this budget. = Of course we find that there are agricultural research institutions,
which have been there for a very long time. But I must say that all these
researches that have been made—if at all—in these institutions have not proved
to be of any benefit so far to agriculture in India or to agriculturiste as a class.
Vast sums of money must have been spent on them from year to year and pro-
bably there is no one in the whole administrative svstem of Government to see
and to know whether the so-called researches are really reseéarches which are
beneficial to the peculiar soil, temperament and environments of India. What
may be true of the American soil or American conditions may not always be
good for Indian soil, Indian society and Indisn environments. I think there is
no machinery in Government to see whether our research institutions are alive
to ithis or not. Therefore I have my objection to the grant of such a huge sum
of money to this branch of Government unless and until there is satisfactory
evidence before Government that this research is really of benefit and is sure to
impart its beneficial effect to the country in the very near future.

One feature of the budget is that a strenuous sttempt has been made to
equalise ite debit and credit side, that is, to produce as far as possible a balanced
budget. I should like to observe that even if a budget in =«
particular year or over a consecutive number of years is a deficit budget
and still there is a definite programme before the nation and before
the country for its development, that budget would not be very bad.
Here in this present budget I find -one thing. Everybody has come
to know that now this new born freedom of India is passing through a very
vritical time. The international situation is fraught with danger and it is not
unlikely that in the very near future there may be a flare-up.  Signe are evident
that the fate of the present U.N.O. may go on the same lines as the old
League of Nations. All nations of the world now appear to be lining up as
they used to do some time after the establishment of the League of Nations.
We also see that the most powerful nation—the United Btates of America—
which proclaims from the housetops that she is the most democratic country
in the world and has no empire-making ambitions, has in recent vears. esta-
blished military and naval bases in almost all the accessible islands of the
Pacifiec. and fire is already being kindled in the middle east. We are *now
living in tHis situation and India on account of her geographical :position and
variour other circumstances occupies a very strategic position.  So » much
greater attempts should have been made and much pgreater attention should
have been paid to the military development of the country, not for the purpose
of aggrandisement or invasion of any other country. but for the purpose of self-
preservation and self-defence. If in order fo develop our country militarilx.
we are required to spend a few more crores of rupees—and if need he by fresh



1554 COMBTITURNT ASBEMBLY OF INDIA (LEGISLATIVE) [3rn Mar. 1048

[Shri Lal Mohan Pati}
taxation—I would not mind it, because I want first 4o live and save myself. So

in regerd to this I submit the present budget is lacking in very vital and
material respects.

Bir, T hope my observations will be taken into account by the Select Com-
mittee that takes up this subject.

TIHRT g7 WHTY AT TR A, §F qHT A @iz gAT qIHA

o fear & wwwa g fr 2w 7 qsfiafy e ok awada
FT E THQ IAHT & wEwar g gvh, ofew wei a% dw wHar &
©§Ae § SEN! TEd w0 fauw  swwar ag g &1 ang S w9 wifs
R & fF 3 F qaF ad smandt frami A wogdd @ § e 3 @
FTHTE F1 THEST FTH ATT I F FTAT #aie @ &1 fora wrT ant g
§ WX T vAF 1T K AT F 0T F au w7 F Q) §, S I
FHTL & AT LT AT F 974 fomr & f St arew § gawr awt
# T €T AT TG A0Med, a9 3w A IfT 3 gaAwar By awd
§ a wm s F1EAN srA @) wFAT &1 ¥W R d qwz A
J@FTH FT I AR AAT TAAT AGAT Foq qHEAT E |

TF AW A AT qg A HAT A@AT § o am A Ao %
I TG S AT §, WS €Y 9Ed 0F 9 7 W s Ak @ afa
T ATTH! FF AT F W AT AT A1feF o e S A swar
& SATET TS FIAT § A TEHT AT A I F I I
T I AE A AR g AL F | 58 A wowy qg 47 fF oA N
& fawts a2 ¢ faar omn | gy w3 5w O 5w
FW g NI el Fam a A A & ww sw owen
# aft 7 fren man § s g il S v Wy & qFT B I
¥E gHIL 3T HY FTH R, FOSY w1 N AT R Frdw A o
& I &9 I W | 7 A W F w0 w7 7w oo

FAU A A X A9 I HAT ATRATE A g e o wAE v
FHF ETH AT I OGN sqaeqT § @5 $T @& | AW AGAr
faar & % ag wvar fee ag @ St sroonfes &) st w@ ag=m
WH SO g € 5 ol aF e Y ag AmA s ard A W §
fow 37 97 EF ABTFET o | IaH Afuwac safwwrdy s A
s foaa afuwrd 2w dfaa w a@w st s=1 ohr SraEr 33T S 0
6] %<9 Al 48 91 f% 31 3 s madde wledt, 81 3 ag< I
W IAH qNTGAT FT AT A W A § w9 N gfed @
AT Q1 AT TIIRA ) A FraEr g 3w aww  § ay
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AT IFT T AT F AR AT FIE A AN ¢ | ¥, gAY W H
IFETE FT F@r fawwd § ST g SUST ¥94 § @ @€l §WE
Fnaifaa fawew & omar Sra @ FTEY g7 qF ACONTGAT Y AT AST
o aveft €, 3w & I F52 § 78 ¥ gL QY 9F4 § AT wwA A g
@ AFAT

TUF AATAT UF qgT ST AT A W o2 H @A | ;0§ § A8 g
% frzw ave & gfeol & goaw & fo 3o @ Rl T T 1.
FIE QEY & AT FTH | AT G A N 3w A T AT a9
% Il & sum # fou wwar & gwi . fE s |z 3 W
Bfwt % seama & fou Y wte wvar RN E, ot 9% qA AeW §
5 fros g5 faai @ agi # gfiom #) FT6 F5 T27 FE@T T8 FTE|
g #war § fF 37 2 F0% owdl ®) wed § grwae fawd & #g
W 1@ &Y Foad g7 &Y are A gfeeal w1 9 qfcadq fhar ar &%, 79
w2z qfom S d w3 FTEW Ao g fmd @ & araedr gemey w1
T FWAT & | FS T & arfagfiadl # AT 97 a5t F aF A go w9
A wET g | BfFT gardy TenT g A gfomi F geam & fou gu ot 4@
T | AT F ATqH 9 FEAT 18T § % THaste & g 48 Fdeq 24T ey
fF 37 adat & Seara F fou s g @ vaar Tifed (Sa9 ag snfa s asw)

3. F@TAT UF ATT AN AA T AN H AL A Fgl £ g dg & % &n
W & T GG IAET ARE &, @I 9I0AT, FIST FE F AT g
TLFHT FAT HIT IeqTET FATAT FTAT ATET § a1 gOH! S TqT FAZLX FIT
& STH! WOTE Y qTE 247 AT A0MEH | AFA F I WFT IAH AL
¥ fasqr =rfgr agsaFr feemr =ifed | 5@ v sfasiw ww fas
Fifeal & a8 T WAT § 1 gSAfTEy T FAEE q@i F TG T AT
g, a WY SraeT § 3T I a9 W 4g ARAT FT A A7 HX AT A
famama feomar 9@ fF 9001 ¢y 919 TF g2 99 &1 TR A WE gAR
I FH WS R Iaw afafaa us arg ag Wt smamgw g fvoafr gw
AT 9IS AT FIT s F IANET FY 93 FL 3 AT Iwfy WEd &
g fram AT waET awgd 71 ag fazam feomr afed fF @@ v
A4 T Jg GG F FICE@E] & & &1 WIforF a0 AN | AT A IAHT FATE
=T stfaaiar W gerrafa a1 faes arfesl & e & @ smar €

59 WG FEAFH &1 WA diward wa’rtaqﬁzﬁwaraw
| A F P TTE G FT A faoET F@H FE€AT | 9 A
ool & @ F5EY T@A qTeT , AT 9g §99S FT A, WL FW



1556 CONSTITUENT ASSRMBLY OF INDiA (LBGISLATIVE)  [#n0 Mae. 1948
[3TeeT o/ w1 i

T AT A STAGTT Y FIATIAET ET §F 7 AT F 91 708 7ga a0
T | &H T AT A > Wfew w0 Afied frgw Nww wwe A

Hod § A AT F TR FT A A GO § ITHY oy GHFC AR | W
THFS9 THT FY G A AT AL § TAT T GTATT HAOX AY g/

SO g9aq1 a9 ITAM AT I THAT FAR §Y JATFET W fAS S

foed T wrar s EET Y o R R | W A aETT #Y

B e 3 Wfed | afz g el ® fax @ s 91w 7 gowr fear
A forw s Ew T dFT AT weR R A AT wAR @ W@ & o9
SHTT AT ® Frafeqt § & 5 gqare fadar | o« 0 $1 gAR T
¥ Q2 FIT AT @A FT S0 MR & a9 st ot gardy T
L FT I qTGF HIT GAAIT FFIAN | T GAT F q79 § 92

FT FHGT F7@T §

(English translation of the above speech.)

Dr. Dharam Prakash (U. P.: General): Madam Chairman, I feel that the
Budget which .has now been presented before us will only afford gratification
% the capitalists, zamindars and talugdars in this country. But so far as the
poor man is concerned, he has not been happy in the least.

You are very well aware that the agriculturists and labourers constitute the
majority of the population of this country, and by consolidating their earnings,
you are utilizing these in connection with the affairs of the country. Just as
rain benefits equally both the rich and poor, similarly the various Departments.
constituting our National Government which resemble the clouds should shed
showers of rain on the masses alike. The country can only then progress and
achieve happiness and the poor people can feel satisfied. Keeping this in view
and after looking through the Budget, I consider it my duty to place certain
points before you.

One thing T would like to say is that you have increased the tax on intuxicas-
ing articles to some extent, No doubt it affects the rich also, but at the same
time you should keep this in view that such articles are used by the poor people
in a greater degree and the burden of incidence of such taxation will fall more
on them. By this method, we cannot relieve them of this evil habit. It would
have been much better if the use of all these articles is prohibited. ~Our Pro-
vineial Governments have taken some action towards this direction, and have
introduced prohibition in certain districts. =~ But this has not vet been accom-
plished to such an extent as would enable the poor people to get rid of this evil.
This would benefit our country. We would then be ab’e to save crores of rupees
which are drained out to foreign countries. I would like to draw the attention
of the Government to this aspect as well. ’

Another point which I would like to say is that in my opinion crores of
rupees which you are spending in the form of giving loans to refugees through
the Rehabilitation Administration will not in any way benefit them. The
reason for this is that uptil now the Governmental machinery is working in the
same manner as it used to be in the past. Many of the officials will work in
such a manner as would deprive the deserving people from being given the help
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and others would derive the benefit. It would have been better if the Govern-
ment had started small scale industries, set up small townships, and the re-
fugees were absorbed there. In this manner, the money would have heen
secure and the refugees'also benefited and the money saved from being wasted.
But this Budget does not contain any proposals to this effect. At present great
difficulties in regard to transport exist in this country. If out of these crores
of rupees, hundreds of thousands of rupees were invested on a co-operalive
system, it can benefit the refugees to a considerable extent. The turmoil through
which the country is passing can also be removed and the money kept secure.

Besides this, one of the most important points which has been mnoticed in
this Budget is that neither does it contain any provision for the uplift of Hari-
jans nor is then any proposal to this effect. The Provincial Governments have
provided something in their Budgets for the amelioration of Harijans. So much
so that even the Hyderabad State Government has provided rupees two crores for
the caus® of Harijan uplift. So far as I know the Harijans in the State have
had to undergo a good deal of suffering during the past few days. It is just
possible that there might be some deep rooted conspiracy by the Hyderabad
State in earmarking these two crores of rupees under the garb of which the
Harijane may be made to change their religion. I am aware of certain activities
of the State Muslim League which gives an idea of the internal conspiracies of
the state. Whatever it may be, after all the Government there has provided
some money for the sake of Harijans. But our national Government did not
make any provision for the Harijan uplift. Therefore, I would like to say that
it should be our duty that some provision should be made in this Budget for
the uplift of those poor people to enable them to progress.

Besides this, another thing which I have to mention in regard to this
Budget is that if we want to make this country rich and step up and increase
production of foodgrains, cloth ete.. we should devote our attention to the ameli-
oration of the condition of the poor labourers. = We should ensure the payment
of the wages due to the labour. At present, the major portion of the earnings
goes to the mill-owners, the capitalists and industrialists. In such circum-
stances if provision is made in this Budget and an assurance is given to the
labour, that all this would be done in the ensuing ten or fifteen years, it would
surely benefit our country. In addition to this. it is also necessary that if we
want that our country should progress by increased production of foodgrains
and cloth etc., then we should give an assurance to the agriculturists and
labourers in particular that within the period of 5-10 years they will be the
owners of all factories. To-day a major portion of their earnings is enatched
away by the capitalists and mill-owners.

Time is very short. I had yet to say two or three things more, but T will
now finish my speech after drawing Government’s attention to a certain im-
portant matter, which relates to the Harijans particularly, and that the trade
in hides. If we undertake and conduet this business and industry on  co-
operative basis, it would surely result in great benefit. ~We should also try to
devise some means to prevent the export of raw hides and import of leather
goods. If we do not export raw hides and also refrain from importing leather
goods from abroad, we will be saving crores of rupees and that money will go
into the pockets of our own countrymen which will benefit both the Govern-
ment and the poor masses. I'he Government should devote immediate atten-
tion towards this direction. 1f we lighten the financial burden thrust on the
poor, then we will be receiving the same congratulations from the slums of* the

r as we are now offering in this House to the Honourable Finance Minister.
1 our budget provides food, cloth, shelter and safety to the poor, it is then
only that the Budget framed by our National Government will be called useful
and praiseworthy. With these suggestions, 1 sppport the Budget.
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st wed) crrEe mg o awfa o, ag @fa wrEEd ;ET Rve-
¥7 #7 a9E 99 | g1 g 4 (4w § 4T g@ v §, #fw 98 TR AR
g1 9zs o 5@ EwT & fF wiemay dfeq @ mar s gw S et A%
9F TaoT 3@d & a1 919 § FF ag @feq wieaay f5T o & e s
T w7 gw dfeq wieaad & fod gw SWi A TaAr g@ AT R
WA @Y &, A1 48 FH SV FTAY ¥¢-¥) FT AN FT fama ot gAR N
&, I T TeaE 38 &, WA I qF AL § | Hfwr a9 A W g
F qurE A AN FARE IR A # § fF @ T B @l aF &
g% Fsor Il ATl | SfF & TaAr IET Fg @wwar g 5 gt
a9 afeq 3 awe & & A AL A Il F AgrOAT A A7 ATH
fosar ar 3T waTent Aty F afq g wig whe ffar o, SfEw A |
Jud fasgw 9w wew geard | gafed F FgA AEAg F 9T T
FA AT F qF & 79 aF gA SN FT qq A AT F QAT 1 AU FZAT§
PF wareRT MY & oY oA § AT AR FRoy gHA wreAar a€ § S9
araat FY g AT F qraT T4 AT gA A0fgd 5 3F F A 9T W
HOAT TS BF FL | GAT g ST HT AT T ZNaT AT | TG Ar<AY
Tad & 0 WETCAT A UF AIARE X IR AT7 K AN FA A0 AFAT
AT AT &7 &1 @), a9 ITF0 69 SH A a7 IfFT A FAG
aedt 7 QT gq ¥t & TAAT FEA A1gar g £ g ST AT FIT qraAv A,
Al WEwAT AT & S AEH §, I T g S| qE FAET | gH QA
e AR FT A FF FAEd gHIL Aig 1l K7 A g F @ 1 A%
TERaTEl # S gEedATd WX weIH §, I% gL g | g FF0 A
®7® Rural 797 9397 1 fr wgreAr Ay 7 R & 1 K ST &
o § ST & AA Hfow @ 91, F@ @ (d1aT ) Wegvers §, T
wTE a7 qT A7 FE S (A ) weavers 7, IJTF! FF FH A (HAATE |
TE FFTC I3 @ & AT F A STAFEIT AT FHFAT A AHLFA F@
wi fas wifss I8 1T I98 T991 A1 @A & fod ARl 37 €1 7
F=91 F1 NS STFT FA-FHT ATAH 9 I § S TG F vy fanfeat
9T q19 S AW G |
# Fgm 5 gw S & A ard w8 arfeardl § I WE W
i A8 3 § | F onAar § A A7 e g 9Ad § A A § w4 |l
aboriginal (waifcfirae) &, gAY waY (Syphillis) 31T gadt % At
¥ @A &\ ¥ A w0 T1gar § B W B F AT AT T AT JAT
aifed | i wrdiea & (o8 g o agd dar a< 5% § 3fF I
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:ﬁquqzﬁqatﬂwqﬁgwﬁugm“r “fr gfert & afex
q mmHfﬂawmw@awgaﬁwaﬁwﬁtm@
ST § A8 9&% g & gaa (ferd) wv sfaa faardd &1 waey fan
w7 f99d 7g =@ gEuTen & aHEs § fAEe ad # ot giaal ®
957 reafaF ©TF g7 &1 g%AT £ | gHA 39 a7 Ay % =ar Ag) faar
2

T FAR qE ITAFAT FG FY AT 1T FAR FTE | a4 A
@ 1 am § 5 fegem &1 Y 0w ofv vt & & sew A w0 9D
ZeMT aET & wg arfl § 38 o e TIW & AT W 1A & fou
T H 920 FUT ¥4 &7 provision fFar w1 & | & Fgar § fr o=
g9 @1 T agriculture policy =8 a<g ¥ S\F & wradt at gw Sw
1 @ 9 F H1E e A &R 1 g F9T food policy SN E |
oot g/ g3y FUT w9 onft awe § s aeT § | wifed d sgar § %
qg TN N § TW AT A g AF FW & fod oqr yq79 w41, foad
9 S & foraw amadr § o< frad & 999 aborginals (Fdiffomea)
@AWY, ITHT FT GHAT Z0 1 gF a8 Jaar gy i ghesrat qr s seamarT
U AR AW E, Iaar #F T Fear o7 F%ar & 1 g9 SWN 1 Villages
fafefom #1 3w Fwr g sfx A g=fa s g T aE
# (fadt a13%) City life F1 @ F7 F1 DT FTATEAT | 9 IS
9T FH TA GF AT AT €4 ¥ TEAT 987 | §F ag Y FgAT Ar@aw
g % &% @1 Research (fwd) 7@ %41 31 famrT #7 a9 a2 theories
(FAF) 9T wwe 78 F4 | § FgAr g1 & fr g awaag & e aw
ST 7 AT TET F aCs S, gfomt 1 aws oy frad gl Iefa
& &% | 3% Key Industries (# Foe@esr) 31T 73T T Siag
(Schemes) 1 W7 T § 48 - TAAT & 4G § | T AG A
( Schemes) ¥ arAYZT &% sitoi#= (Damoder Valley Project) ¥ &A1
G aTaTz g g1 agEd fede § o TR d@anht § 1Ay 7
szfadl A & ®EE @ A § |

W F AT & FIFT @ FEAT BF g A aqE IAH IqF w9
T TA AT HT gheAAl w7 carA @ET @ AT IE AT &
smar gfaar & sa o

{English translation of the above speech)

Shri Lakshminarayan Sahu (Orissa: General): Mr. Chairman, I am deeply
pained when I read this Budget of a divided India for the vear 1948-49 be-
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cause it is not good. Firstly I am grieved that India has been divided and
we people even now dream and cherish the hopes that divided India will be
reunited. And when we had fo undergo so many trials and tribulations for
the this divided India, undoubtedly there has been a,good deal of shuffling in
these Budget estimates for the year 1948-40 which have been placed before
us. But even then we will have to congratulate the Finance Minister because
he has endeavoured that this Budget should be given a good shape as far as
possible.  But I should like to say this much atleast that although the name
of Mahatina Gandhi has been mentioned in the Budget presented by the
Honourable Finance Minister both in the beginning and at the end and re-
verence has been shown to him but in the midst of all this absolute darkness
prevails. Therefore 1 would like to say that whilst we are engulfed in dark-
ness our Budget will so long remain obscure. My point is that the ideals of
Mahatma Gandhi through which we have achieved independance be given pjac-
tical effect to in our life ahd we should therefore, adjust our Budget on those
very basis. We should take such a pledge today. Many persons are of the
opinion that Mshatma Gandhi was an idealist and his ideas cannot be practi-
cally acted upon. He got us independence and thus his object was accom-
plished.

Though not a Congressman, I would like to say ‘that when we achieve right-
ousness, we shall frame our Budget on the basis of ideals profounded by
Mahatma Gandhi. We shall try to prepare such a Budget as would afford
solace to the hearts of villagers. The problem concerning the urban people
will have to be solved and their difficulties - removed. We shall have to
adopt ourselves to rural conditions which is the ideal of Mahatma Gandhi. I
come from Orissa. The name of Orissa was 'Kalinga’. There are about ten
lacs of weavers out of which seven or eight lacs are unable to find any work.
They remain unemployed and sometimes go to Jamshedpur and Calcutta and
find some work. There the mill-owners do not provide them and their children
with any residential accommodation.  After leaving behind their children
they sometimes go to Assam and from there they bring along with them all
sorts of the diseases.

I must say that there are about 2} crores of Adibasis (aborigines) living iu
our country and we do not devote any attention to them. I know and have
noticed that 60 per cent. of them are aboriginals. They are generally suffering
from syphilis and various other kinds of diseases. 1 would assert that we must
devote our entire energies to this problem. We are incurring a large sum on
Harijan movement, but even today there are 99 per cent. women living in this
country who think that with the entry of Harijans into temples the Hindu Re-
ligion is destroyed and the God's temple is desecrated. It is quite imperative
that proper education should be imparted to these women which would enable
them to emerge from this vicious atmosphere of untouchability. It is then
only that the Harijan problem can be solved in reality. We have not uptil
now paid sany attention towards this aspect. Today there is a vital necessity
for agricultural production and development. It is a matter of deep regret
that India which is predominantly an agriculturist country is short of food-
stuffs and it has got to purchase foodgrains from abroad at high prices and for
this purpose a provision of Rs. 110 crores has been made in this Budget. I,
tnerefore, say that as soon as our agricultural policy is earefully set right we
will not feel any difficulty in procuring foodgrains. Our present food poliey
is not right. %It‘!"t‘-fﬁl‘i‘, we had to provide for 125 crores of rupees in the
Budget just at present. I, therefore, say that we should take necessary
steps to set right this Budget so as to afford comforts to all of us, many of
whom are aboriginals. We shall have to see and find out ways so as to relieve
the Harijans of the tortures which have been and are being inflicted upon them.
We will havesto improve and develop our villages and to try to liquidate the
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city life. ~ While framing the Budget we shall have to keep all these things in
view. I do not want to say that we should not undertake the fesearch work
and act upon the important theories propounded by science. I would like to
say that it is the high-time that we should direct our attention towards the
villagers and Harijans so that we may progress. These key industries and
other schemes are not so vital. Amongst the major projects, a good deal
of money is being wasted on Damodar Valley Project. This is all useless, and
it constitutes a fraud.  This is likely to benefit big people only.

In the end I will conclude my speech with the observation that while pre-
paring the Budget we should keep in view the poor villagers and Harijans and
they should be given the greatest possible facilities.

Shri K. Santhanam (Madras: General): Madaw, 1 find that the debate
on the budget is taking the form of u debate on the Finance Bill. T shall fry
to avoid matters which deserve to be treated at the time we come to the
Finsuct Bill and confine myself solely to the demands %hich have been placed
before us as they should properly form the subject of our debate.

Madam, I wish to confine myself to the bead of Defence. As you know,
we are asked to give 121 crores as expenditure and nesrly 15 crores as capital
for purposes of defence. Till 1938-39 the average military expenditure of this
country was of the order of 45 crores and we were banging at the shen Govern-
ment that it was too high and that the country could not bear §o.inuch ex-
penditure. Now we are supposed to have only two thirds of the:Indian army
and this two thirds, on the standard of the old expenditure, must cost only 30
crores whereas it now costs 121 crores, which is four times as much. I do think
that this is a very big bill for us to pay and we should see that it is strictly
justified.  If there is no alternative but to pay such a huge sum for the de-
fence of the country we have somehow to foot the bill but I am fur from con-
vinced that it is a bill which we ought to pay. There sre many items which
are a mere legacy from the old regime and which the Defence Minister, I
think, has not had the time to look into. Take, for instance, the educational
establishments, waich have been handed over to us. Many of them were
meant only for the children of British officers, which were born here and were
to be educated in this country. It costs more than 36 lakhs u year. It is to
be found in"the Defence Expenditure Estimates page 18. I will read just one
item to show what sort of schools we have got:

“Lawrence Military Schools : There are three schools at Sanawar, Mount Abu and Lovedale.
These schools were founded for children of British soldiers serving or having served in India.
They are now open to all: a few Indian children have been admitted already and more are
expected. These schools are expected to be converted eyentually into Indian publice achools.’

T would ask whether thie is the way in which Indian finances should be
dealt with. We ought to be glad that the old British rule is at an end so that
all the superfluous institutions which were built up for their own convenience
should be scrapped. So I would suggest that the Defence Minister should look
into this and see that these schools nre handed over to civil authorities if they
want to keep them or close them for all time. 1f they are superfluous they
ghould be closed down. ‘

1f vou will please look into the budget estimates, the pay and allowances
of the fighting services cost only 17 crores, the administrative services 22 grores
and the stores cost 26 crores. The whole position has been reversed. It may
be due to the war. It is said that now our army is mechanised and the
stores ure complicated and very costly.  Still T do think that under the head
of administrative services there is a gieat deal of retrenchment possible and
under the head supplies and stores a large slice can be cut down.

T suggest to our Finance Minister that he should have two special Economy
Committees who will go into these specific problems. I do not think s._general
Heonomy Committee going into the whole field of either civil expe.ndlt.ure or,
defence expenditure can do wuch. .
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.. The Honourable Shri B. K. Shanmukham Chetty: The Economy Committee
s not expected fo scrutinize defence expenditure. ’ R

Slri K. Santhanam: That is true. I am suggesting that when he thinks
of economy in the Defence Services he should not take up the whele field but
a specific field and appoint a small Committee for that. It can go into it and
in two or three months’ time give him a report. I suggest that he should con-
centrate his attention on these two particular heads—Administrative Services
which are now costing Re. 22 crores and Snupplies and Stores costing Rs. 25
crores. A scrutiny of the expenditure under the head Supplies and Stores is
amportant from a further aspeect. We must find out how much of these stores
is being bought abroad and how far these stoves can be manufactured in this
country. A mere scrutiny of these stores may open up a great way for the
industrial reconstruction of this eountry. )

There is the ftem of Remount Depots and the Veterinary establishment.
These are days when the cavelry has no more function and all the breeding
establishments have gone to Pakistan. Is it not time that we liquidate this
archaie item from our defence expenditure? And all the veterinary services
can be sent to look after our cattle. ~Whatever horses may remain may be
sent to those who indulge in races. .

; P:ndlt Lakshmi Eanta Maitra: Why not give them to the tongawalihs
here ?

Shri K. Santhanam: They may do anything they like with them. But 1
do not want that our military budget should pay for them.

If you would lodk into the item Military Engineer Services there is an item
ot expenditure of over Rs. 11 crores. To it you must add a further Rs. 3
crores which is found under Administrative Services. Electrical and Mechani-
cal Engineer Services have been duplicated. I do not know why they should
be first included under Administrative Services and again a further item should
appear under Engineer Services. I would like to say that the whole esti-
mates are presented in a fashion in which even the most conscientious member
<ould not make much out of them. I think this is not a fair way of dealing
with this Assembly. They should give us proper figures. They should give
us comparative figures also. Even if they had given figures for the army of
United India we could have compared what was the extent of these Engineer
Bervices before and what is it now, why has it expanded, how much has been
the increase in pay¥, how much in materials etc.  All these facts should have
been presented to us. _As it is, we have been given only the most elemen-
tary facts.

T'o illustrate my point T would like Honourable Members to take the head
of our tov Navy. It is to be found in page 56. A curious thing about the
personnel of the Indian Navy is this.  There are 188 Commissioned and
Warrant Officers and 1,730 watings.  To munage these 138 Commissioned and
Warrant Officers and 1,730 ratings you find a Naval Headquarters staff of 101
Officers. 101 ratings and 864 others at Delh’. Tt can be found in page 60.
To provide training for these 188 officers who ave mostly trained abroad, there
are 595 officers. 4.529 ratings and 1.640 others with Rs. one crore and 34 lakhs
of budget. 1 wonder whom these 595 officers 4,529 ratings and 1,649 others
train, how thev train ete. The whole thing is a racket which deserves to be
closely looked into. 1 have indicated some of the ponts in the defence budget
which require the serious scrutiny of the Finance Minister. I think half of the
defence budget is a mere waste. Within half the budget the present establish-
ment could be kept and the present army could be doubled with the present
expenditure. I think this is a matter which requires the closest attention of
the Goverrnment and I hope they will look into it.



GENERAL BUDGBT—GENERAL D1SCUSSION 1563

Ehri Biswanath Das (Orissa: General): Madum, the budget was presented
on the 28th February and we are called upon to make a study bf the budget
and offer our preliminary observations on the 8rd March. I would appeal to
the Honourable Minister to arrange the presentation of the budget in such a
way as to afford the Honourable Members of the House the fullest opportunity
to go through the budget in all its details so as to make our observations really
belpful to the Honourable Minister in charge of the Department as also the
Government. ~ With this preliminary observation I proceed to discuss the
budget. e

In the constitution of the U.B.A. it has been stated that common defence
und general welfare of the population shall be the aim of the budget. Judged
from this standard I must frankly confess that a budget of a different nature is
called for. About defence, my honourable friends bave already stated -the
gravest anxiety and sounded a note of warning. I would not therefore take
the listle time that is offered to me in discussing the ,Army portion of the
budget which will be done in due course. The rest of the expenditure is
mainly consumed by the provision for expenditure under two heads, namely
Rehabilitation of refugees and Purchase of foodstuffs. My honourable friend
calls it practically a balanced budget but as has already been pointed out
by my honourable friend Mr. Anpanthasayanam Ayyangsr with whom I fully
agree, it is really s deficit budget. Madam, having seen that we have very
little dollar resources and having seen that we have 3o go with our beggar's
bow! from country to country for purchase of foodstuffs, I would appeal to my
honourable friends to show us what provision they have made for the develop-
ment and advancement of agriculture t¢ see that within a specified period we
do not have to go to any country for purchase of foodstuffs. Except for my
honourable friend the Minister in charge of the Department of Works, Mines
and Power I do not see any hope in this regard. And that again will take
five or six or ten years before his programme is made operative, is made useful
and we are sble to see the results. Till then unless a bigger and broader
programme is taken up, more or less on the lines indicated by the Famine
-Commission or even a still more ambitious programme. I think India has to
find dollar resources and has to go with her beggar’s bowl from country fto
country. In that view of the question I would strongly protest again that
little attention has been paid. We have been talking much of the Grow More
Food Campaign. You are thinking of bigger industrial magnates and develop-
ment of production. But what about the primary necessities of life which
_the people of this country require, namely wheat and rice?

You have done very little for them.  What to speak of the other require-
ments? The bare necessities of agriculture, namely manure and implements
that are essential for agriculture. ese are not provided for the agriculturists.
First priority should have been given to these things, and I again
very strongly record my protest in this regard, that sufficient attention has not
been paid to this aspect of the question all these months or for the last one
and a half yesrs during which period our national Ministry has been in office.

Having stated so far, I come to a discussion of certain items of the budget
about which I feel very unhappy and uncomfortable. My Honourable friend
has taken a new course of action which is unknown to any religious persuasion
in this country, namely that he is trying to encourage charity by inducernents,
and what are those inducements? They are financial inducements offered to
business men to contribute their mite to charity. This is a thing which is un-
thinkable I thimk he imagines a different society altogether than the one which
has been thought of by all the seers, great men, and specislly by Mahatma
Gandhi. Tn the first place the proposal is not possible of being given effect
to. 1f I have known anything of incometax and its assessment. income-tax is
assessed on the basis of the previous year's profits. ~Now how can you en-
courage charity by individual industrial magnaies by a provision in Jhis vear's
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| Shri Biswanath Das] .
budget whick ?muld come into operation, if at all, in the coming year? From
that point of view I am afraid that for the year 1948/49 his proposals will have
abg;o]ut'ely no effect.  And if industrisl magnates, clever as they are, are
going to take advantage of the proposal, if this is given retrospéotive effect,
they will take advantage of it and make contributions to charity. That means,
if and when an indusfrial magnate sees that by giving to charity be saves more
than what he gives, then he will make a contribution to charity, gets for him-
self o name and loss to the counfry. Why on earth should you offer a greater
inducement to have a smaller amount? Why not straighta‘wa.y impose a tax
and give it to technical education? I would appeal to my honourable friend
not to think of constituting a society on this basis of charity and inducement
but on a higher and nobler basis than the one he has conceived of. That is a
thing which offends me as a Hindu and that should offend anyone whether he is
e Christian, a Jew or a Muslim or of any other persuasion in this eountry.
Bociety should be broad-based and reconstructed on a higher and nobler basis
than the one that has been envisaged in this budget.

Madam, having stated so far about this, I will deal with the rest of the sub-
ject when I come to the motion. Now I come to the other item in the budget,
namely the attempt he has made to catch hold of tax-dodgers, and I offer my
heart-vote of congratulations on the great work he has done in catching hold
of the British tax-dodgers who were escaping taxation all these days since the
British rule started in India. Here a casual observer might think that this is
diseriminative tax. Rea'ly it is not so. It is really a move in the right
direction, wherein a government, after lapse of hundred years or more wake
up to see that the tax-dodgers generally are people living outside India and
are escaping taxation, and the measure has been well conceived and well
devised, and thus the money that was being taken away by people who had no
right to it is being arrested and brought to the treasury. I might state in this
connection that since 1918 our Income-tax Law was on a proper basis. Under
the Act of 1918 something was done to put the law-on a proper basis and we
had something approaching the modern income-tax law. Even then the law
was thought to be defective and the result was that the tax evasion was going
on. There was again an amendment of the Income-tax Act in 1939, with the
result that specific provision has been made in the Income-tax Act that any
dividends earned in India shall be liable for taxation. As an instance, let me
take the case of the Electricity Corporation of Calcutte. The Corporation
earns its benefits in Calcutta, and the dividends are divided in London. The
result is that tax evasion is going on ever since the Corporation was instituted,
and the most unfortunate part of it is that our Law Department, staffed as it
is with very high legal luminaries, have never been able to bring this to the
notice of the government. I do not know what the Central Board of Revenue
has done. but the fact remains that up to this day these people were evading
taxes and it remains to the credit of the Honourable the Finance Minister today
to cntch hold of them by the throat. I would have been glad and eongratulat-
ed him further if he had pursued them and realised their dues for the last three
years or more if he has power to do so. T think he has the necessary power for
ihut and I think he could have realised the amount and made good the deheit
that he speaks of. In this view of the question I again offer him a very hearty

vote of thanks. After having said so much about tax-dodgers, I come to the
next item, namely the benefits of his proposals. ) .

’Ph; Assembly then adjourned till ¢ Quarter to Eleven of the Clock on
Thursday the 4th March 1948, -
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